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Monday, 30th March, 193G.

COUNCIL OF STATE.

The Counoil met in the Council Chamber of the Council House at Eleveft
of the Clock, the Honourable the President in the Chair.

MEMBER SWORN :

The Honourable Mr. Gurunath Venkatesh Bewoor, C.I.E. (Government
of India: Nominated Official).

QUESTIONS AND ANSWERS.

E x ch a n g e  o f  B a rk en  and U n p eod u ctfv e  M ares f o r  sttttab le  FnxiRs
FROM th e  M ona and S abgodha  D epots .

T he H onoubablb R a ja  GHAZANPAR ALI KHAN: D a
Government propose to change barren mares or mares otherwise declared
unfit, belonging to the honie-breeding colonists in the Montgomery d is t r ic t  ? 
If so, from what date will this concession come into force ?

His E x o kllbn cy  the  COMMANDER-in-CHIEF : Government have
decided, as an experiment for one year from the 1st March, 1936, to allow 
bona fide breeders of the Army Remount Department to exchange their barren 
and unproductive mares of between four and nine years of age for suitable
fillies from the Mona and Sargodha Depots on certain conditions.

T he H onoubablb  R aja  GHAZANFAR ALI KHAN : Is it going to be
free of charge or have they to pay the price ?

His E xoellbn oy  the COMMANDER-in-CHIEF : I cannot give the
Honourable Member all the details in that order but I can send him a copy of
the order if he likes.

N u m ber  of Sa y y id s  enlisted  in  the I ndian  A r m y .

144. T h e  H onourable R a ja  GHAZANFAR ALI KHAN: Will
Government be pleased to state bow many Sayyids have been recruited to the
army since the declaration by His Excellency the Commander-in-Chief in 
the Council of State last year that there were no restrictions on the enlistment
of Sayyids in the army ?

His E xc ellen cy  the COMMANDER-in-CHIEF : Fifty-eight.
( 519 ) A



E k listm kk t  of Sa y y id s  iir thb  Ih d ia k  A b m t .

146. T he H ongubable  R aja  GHAZANFAR ALI KHAN: Do
Government propose to publiflh in the Army Gazette the announcement of 
His Excellency the Comihander-in-Chief that no restrictions on the enlist­
ment of Sayyids in the ar.ny exist ?

His E x c e i l̂k n c y  t h e  COMMANDER-in-CHIEF; No. There is no 
restriction on the enlistment of S4iyyids and Commanding OflSoers are well 
aware of the orders on the subject. "

N um beb  of I n d ian  Officebs w h o  hold  the  K in o ’s Co m k issio n .

146. T he  H onoubable  R a ja  GHAZANFAR ALI KHAN: Will
Government be pleased to state the total number of Indians who have obtained 
a King’s commission so far ! How many of these are sons of ex-military 
men, and what are their sub-castes ?

His E x c e l l e n c y  tkr  COMMANDER-rN-CHIEF: Two hundred and 
nmety-eight of whom 72 were commissioned from the Indian Military Academy. 
Our records do not contain the information asked for in the latter part of the 
question but the Honourable Member will find the names of all the serving 
officers in the Army List.

N u m beb  of Stu dents  w ho  jo in e d  the  I n d ian  A b m y  afte b  passing  out of 
th e  M iu t a b y  Schools of Se b i A lam gib  and  J u llu n du b .

147. T h e  H o n o u b a b le  R a ja  GHAZANFAR ALI KHAN : Will 
Government be pleased to state how many students have so far passed out 
of the Military Schools at Seri Alamgir and Jullundur, how many of these 
joined the army and how many of those who joined the army have been able 
to obtain a King’s oommission or Viceroy’s commission ?

j i , ^

‘ His Excellengy the  COMMANDER-in-CHIEF : Between ttiree and 
four hundred boys have passed through these schoola of whom the majority 
have entered the army. It would involve a great deal of time and labour to 
follow out the cases of each of these 400, but as the schools were only started in 
1925 and the eldest ex-student cannot be more than 24, it is improbable that 
many have yet received Viceroy’s commissions. One has so far been 
commissioned from the Indian Military Academy and four are at present 
gentlemen-cadets. *

C onditions  u n d e b  w hich  Scholabships abe  given  fob  the  I n d ian  Mil it a b y
A c a d e m y , D eh ba  D u n .

148. T he H onoubable  R aja  GHAZANFAR ALI KHAN : Do Govern­
ment give any special scholarships to the sons of ex-military men who are 
admitted to the Dehra Dun Military College 1 If«o, how many such scholar­
ships have been given during the last year and what are the conditions under 
which these scholarships are given ?

His Excellency th e  COMMANDER-tn-CHTEF : Details of all scholar­
ships, etc., available at the Prince of Waleŝ e Royal Indian Military College, 
are given in the Regulations, a copy of which is in the Library. No scholarships 
of the kind mentioned have been awarded during the past year.
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IkeromvvntistT o f as ADDmowAL Mbmbee to thb Railway Boabb.

149. The Honourable Rai Bahadue Lala RAM SARAN DAS : Will 
Ctovemment kindly state vrhether they intend to add another Member to the 
Railway Board in the near fatnre ? If so, from what date ? What are the 
jreasons for doing so ? What will be the annual salary and allowanoes in this 
oase ?

The Hokoubablb Sik GUTHRIE RUSSELL: The matter is under 
consideration. If the appointment is made, it will have effect some months 
hence. As has already been explained by the Honourable Member for Rail­
ways in the course of the Railway Budget debate, the Board cannot carry on 
with three Members. If the post is sanctioned, it will carrj' the usual pay of a 
Member of the Railway Board, viz., Rs. 4,000 per mensem.

* f
A ppotntmknt of an A ddittonal D epu ty  A gent ok the N orth W estern  

" R a il w a y .
150. The Honoubablb Rai Bahadtje Lala RAM SARAN DAS : Has 

an additional Deputy Agent recently been sanctioned for the North Western 
Railway ? If so, what are the reasons which led to this addition ? What 
are tlie additional annual salary and allowances in this case ?

The HoKOimABLE Sib GUTHRIE RUSSELL: The reply to the first 
part of the question is in the negative. The rest of the question ^oes not arisê
N ature  of D uties perform ed  b y  the Staff  of the  Cen tral  F orms Store 

AND THE Cen tral  Sta tio n e ry  Office , Calcu tta .
151. T he H onourable Mr . SATYENDRA CHANDRA GHOSH 

MAULIK : Will Government be pleased to state :
(a) The minimum qualifications, the nature of duties and the scale of 

pay of the clerks of the Central Forms Store, Calcutta ?
(b) The minimum qualifications, the nature of duties and the scale of 

pay of the record suppliers of the Central Forms Store, Calcutta ?
(c) The minimum qualifications, the nature of duties and the scale of 

pay of junior clerks in the Stationery Office, Calcutta ?

T h e  H o n o u r a b le  Mr . A. G. CLOW : (a) to (c). I am not in possession of 
information regarding the detailed natiire of duties performed by the staff in 
question. So far as T am aware, no minimum qualifications have been laid 
down for record suppliers in the Central Forms Store or for junior clerks in the 
Central Stationery Office. The minimum qualifications in the case of clerks in 
the Central Forms Store is the matriculation or equivalent examination. 
The scales of pay are given in the statement laid on the table.

QL-KSTIOWS AND AV9WER9. 621

StcUement,

Staff. j Existing rates of pay. Revised rates of pay.

Clerks, Central Formal Store, Calcutta

Record Suppliers, Central Forms Store, 
Calcutta.

Junior Clerk, Central Stationery

Kh.
4 5 -45—50—3— 
—86—4— 105—5— 140 

20—i —27

30—1—40

Rb.
45—45—5/2—90—3 

—105 
20—i - 2 7

30—1 -4 0
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ScALK OF Pay of Rboord Sobtebs in thb Govbbnmbnt of India Seobe-
TARIAT, BTC.

152. Thb Honoubablb Mb. SATYENDRA CHANDRA GHOSH 
MAULIK : Will Government be pleased to state :

(а) Whether the record suppliers in the Department of Industries and 
Labour, Government of India, ^aw pay from Rs. 30 to Rs. 50 per mensem ?

(б) Whether the record suppliers in the Office of the Secretary, Imperial 
Record, are graded from Rs. 20 to Rs. 40 ?

(<;) Whether the record suppliers of the Central Forms Store, Calcutta, 
are in the grade of Rs. 20—J—27 ?

I (d) Whether the record suppliers of Central Telegraph Office are in the 
g ^ e  of Rs. 30 to Rs. 75 ?

(e) If the repUes to (a), (6), (c) and (d) are in the affirmative, will they 
be pleased to state the reasons for the differential treatment meted out to- 
the record suppliers. Central Forms Store, Calcutta, regarding their pay and 
conditions of service ?

The Honofbable Mb . A. G. CLOW : (a) No. The scale of pay of 
record sorters in the Government of India Secretariat rises from Rs. 20 to» 
Rs. 40.

(6) Yes.
(c) Yes, if they are permanently employed.
(d) No.
(e) This does not strictly arise but I should add that the scale of pay for the 

record suppliers in the Central Forms Store, Calcutta, is based on the scale of 
pay for similar employees under the Government of Bengal.

Duties pebfobmed by Reoobd Supplibbs of the Centbal Fobms Stobb,
Calcutta.

153. The Honoubable Mb. SATYENDRA CHANDRA GHOSH 
MAULIK : Will Government be pleased to state :

(a) Whether the record suppliers of the Central Forms Store, Calcutta, 
are required to assist the clerks in the discharge of their duties and even 
at times to perform the duties of the clerks independently ?

(b) Whether the record ûppUers of the Bengal Secretariat, of the Central 
Tele^ph Office and of the Central Forms Store, Calcutta, possess the same 
qualifications and perform the same duties ?

The Howoubable Mb . A. G. CLOW : (a) Record suppliers are supposed 
to assist the clerks in the discharge of their duties, and I understand that some 
of them have at times performed clerical duties independently.

(6) I have no precise information : the work of record suppliers in one office 
presumably resembles in some respects the work in another, but the standards 
required and the conditions of work are not necessarily the same.
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AcXIOlff TAKEN ON THE MEMORIAL SUBMITTED BY R e CORD SUPPLIERS OF THE
. Central Forms Store, Calcutta.

164. The Honourable Mr. SATYENDRA CHANDRA GHOSH 
MAULlK : Will Government be pleased to state :

(а) Whether the record suppliers of the Central Forms Store, Govern­
ment of India, Calcutta, submitted a memorial to His Excellency the Viceroy 
through the proper channel on 18th November, 1929, and, if so, the contents

the said memorial ?
(б) Whether Mr. H. F. Trousdell, the then Deputy Controller of Forms, 

Central Forms Store, Calcutta, forwarded that memorial with strong recom. 
mendations thereon ? If so, the nature of those recommendations in detail ?

(c) The nature of action taken or intended to be taken in the matter ?

The Honourable Mr. A. G. CLOW : (a) Yes. The memorial contained 
a request for enhanced pay and treatment of service as superior

(6) The memorial was received from the Controller of Printing and Sta­
tionery. Views expressed by individual officers on memorials of this kind are 
confidential, but 1 may add that there is no record in my Department of a re­
commendation by the Deputy Controller of Forms.

(c) The memorial was rejected.

Action taken on the second Memorial submitted by Record Suppuebs 
OF THE Central Forms Store, Calcutta.

165. The Honourable Mr. SATYENDRA CHANDRA GHOSH 
MAULIK : Will Government be pleased to state :

(а) Wliether the record suppliers in the Office of the Manager, Forms 
Press, Central Forms Store, Calcutta, again submitted individual 
memorials on 14th August, 1936 to the Controller of Printii^ and Stationery 
through the proper channel praying for amelioration of their conditions ?

(б) If so, the nature of the action taken or intended to be taken in the 
matter ?

The Honourable Mr. A. G. CLOW : (a) and (6). I understand that a 
memorial was received by the Controller of Printing and Stationery and was 
rejected by him.

Damage caused to Agricultural land by the Khewra Salt Mines .
156. The Honourable Raja GHAZANFAR ALI KHAN : Will Govern­

ment be pleased to state (a) whether the proceedings of the debate on the 
subject of damage caused by the Khewra Salt Mines held in the last Delhi 
session of the Council of State were forwarded by the Government of India to 
the Punjab Gk>vernment ?

(6) Did the Punjab Government appoint an officer to investigate the 
causes of damage caused by the Salt Range to the lands in the neighbourhood 
and to suggest remedies ?

(c) If so, has the aforementioned officer already submitted a Report and 
has a copy been received by the Government of India ? If the answer is m 
the affirmative, will Government be pleased to state if they propose to 
publish this Report ? If not, why not ?
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(d) Do the reports attribute a portion of the damage to the working of 
the Khowra Salt Mines ? If so, what aotion do the Qoremment of India 
^Topoae to take in the matter ?

Thk Honoubablb Mb. A. J. RAISMAN : (a) and (6). Yes. '
(c) and (d). The offioer has submitted his Report to the Punjab Govern* 

meat and it is now being examined by that Government. A copy has in the 
meantime been furnished unoffioially to the Government of India, who are 
awaiting the results of the Punjab Government’s examination. I am not yett 
in a position to say whether the Report will be published or not and what 
action will be taken on it. A copy of the Honourable Member’s question and of 
this reply will be sent to the Punjab Government.

This Honotjkabije Raja GHAZANFAR ALI KHAN : The answer to  
clause (d) of my question has not been given.

The Honoukabl£ Mb. A. J. RAISMAN : I think it was covered by’ 
my general reply.

The Homoubable IUja GHAZANFAR ALI KHAN : Are the Khewra. 
Salt Mines imder the Government of India or the Punjab Government ?

The Hohoubable Mb. A. J. RAISMAN : The Honourable Member is 
perfectly well aware that the Khewra Salt Minen belong to the Government 
of India.

The Honoubable Raja GHAZANFAR ALI KHAN : Are the Govern­
ment of India to foim an opinion on that Report or the Punjab Government ?

The Hokoubable Mb. A. J. RAISMAN : llie Honourable Member is 
also aware that the question relates to the deterioration of certain agricul­
tural lands in the vicinity of the Khewra Mines and not to anything directly 
connected with the carrying on of the Mines.

The Honoubable Raja GHAZANFAR ALI KHAN : Is there no 
damage directly connected with the Khewra Salt Mines according to the 
Report ?

The Honodbable Mb . A. J. RAISMAN : The Report, I may say, 
makes it quite clear that the Mines have caused the trouble in question only 
to a small contributory extent but that it is a problem of a much larger charac­
ter.

Establishment of Chkbhcal Wokks keab the Khrvvtba Saxt Mif£0.

157. The Honoubablb Raja GHAZANFAR ALI KHAN; (a) Doe9 
gome British Company intend to start chemical works in the neighbourhood 
of the Khewra Salt Mines V If so, has any correspondence passed between the 
Government of India and the said Company on the subject ?

(b) If the answer to part (a) be in the affirmative, will Government please 
lay on the table the purport of this correspondence ?

(c) Do Government propose to lay down some conditions before issuing 
m licence to the said Company ? If so, what are those conditions 9
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(d) Are Government ooDsideiini; taking a guarantee from the Compary 
that as far as possible the staff and labour will be recruited by the Company 
from local people ? '

The H onoubablb  Mb. A. J. RAISMAN: (a) Yes.
(6) No.
(c) The CJompany have undertaken that before proceeding to manufac­

ture, they will float a public company registered in India with rupee capital 
in which the public will bo invited to take up a not unsubstantial portion of 
such shares as will entitle their holders to vote. They have also undertaken 
•hat they will employ Indians not only for ordinary labour but also in higher 
technical posts after training.

(d) No such stipulation has been made.

T h e  H o n o u e a b le  Raja GHAZANFAR /L I  KFAN : Are Govern­
ment prepared to consider the desirability of making this condition ?

T h e  H o k o u b a b lk  Mb. A. J. RAISMAN: No, Sir. I do not think 
Government can agree to the principle that the benefits of a particular in­
dustrial enterprise should necessarily be restricted to the peojple in the imme­
diate vicinity.

gUiSSTlONS AND ANSWEB8. 5 2 5

STANDING COMMITTEE FOR THE DEPARTMENT OF COMMERCE.

The Honoubable the PRESIDFKT : I have to announce that the 
following Honourable Members have been nominated for election to the 
Standing Committee in the Department of Comm̂ erce :

The Honourable Mr. Satyendra Chandra Ghosh Maulik.
The Honourable Rai Bahadur Lala Mathura Prasad Mehrotra.

There are two candidates for two seats and I declare them duly elected.

STANDING ADVISORY COMMITTEE FOR THE INDIAN POSTS AND 
TELEGRAPHS DEPARTMENT.

The Honoubable the PRESIDENT: I have also to announce that 
the following Honourable Members have been nominated for election to the 
Standing Advisory Committee for the Indian Posts and Telegraphs Depart­
ment :

The Honourable Sir David Devadoss.
The Honourable Mr. H. P. Barua.
The Honourable Mr. Jagadish Chandra Banerjee.

There are three candidates for two seats and an election will be neces­
sary. The date of the election will be announced later.

STANDING COMMITTEE FOR ROADS.

T h b  Honottbable the PRESIDEKT : I have also to inform the Coun­
cil that as a result of the election held on the 26th March, 1936, the foHownig 
three Members have been elected to the Standing Committee for Roads for 
1936-37:

The Honourable Sir Phiroze Sethna.
The Honourable Kumar Nripendra Narayan Smha.
The Honourable Mr. Mahmood Suhrawardy.



Thb H okoubablb  th e  PRESIDENT: The Council will now proceed 
to discuss the Finance BiU. As there are many Honourable Members who 
would like to speak, I would request Honourable Members to be as brief as 
possible in thier remarks. Of course there is no time limit fixed for Legisla­
tive Bills but I am sure Honourable Members will exercise their sound judg­
ment and discretion as r^ards the length of their speeches. I may also 
mention that the Honourable Sir James Grigg has informed me that his pre­
sence is absolutely necessary in the other House today and that he will perhaps 
not be able to attend this House. But he will endeavour his vefy best to ht 
in this House as early as possible*. The debate will now proceed.

T h e  H o n o u r a b le  M e. A. J. RAISMAN (Governmont of India : Nomi­
nated Official): Sir, I move :

“  That the Bill to fix the duty on aalt tnanufactured in, or ini^rted by land into, 
certain partfl of British India, to fix maximum rates of postage under the Indian Post 
Office Act, 1898, and to fix rates of inoome*tax and saper-tax, in the form recommended 
by the Qovemor General, be taken into consideration

Sir, I will not detain the House long with a speech at this stage. As the 
House is well aware, the circumstances out of which the Finance Bill arises 
are fully explained in the Budget speech. The eflFect of the Bill is to carry 
out the two proposals for relief which were indicated at the end of the Budget 
speech, namely, in the first place to reduce the existing surcharge on income- 
tax and super-tax by exactly a half, and in the second place to give certain 
relief in respect of the postage on letters. The only other provision of the 
Bill relates to the fixation of the salt duty which has to be done from year to 
year. I would only add th»t it is undoubtedly a matter for regret that this 
Bill should have come before this House once more in a form certified by the 
Governor General, but the House is well aware of the circumstanoes which 
have made it inevitable that this action should be taken. The amend­
ments which were carried in the other place were such as to make it impossi­
ble to balance the Budget and the acceptance ol those amendments would have 
resulted in a financial situation of the most extreme seriousness. In these 
<jircumstances, the Bill has had to be dealt with under the procedure of which 
this House is aware.

Sir, I move.

T he H onourable  Mr. HOSSAIN IMAM (Bihar and Orissa: Muham­
madan) : Sir, before I commence my remarks on the Finance Bill, permit 
me to thank the Honourable the Leader of the House and the Finance Depart­
ment for having restored the University grants for which we made such 
vehement appeals. But I am afraid, Sir, that when restoring these grants, 
he seems to have forgotten his alphabet! After Aligarh and Benares, Cal­
cutta’s Rs. 1,300 only was forgotten. The grants of Rs. 30,000 for Aligarh 
and Rs. 30,000 for Benares were restored, but not the grant of Calcutta. 
I hope that this was unintentional and that he will restore that grant also 
quickly enough.

Sir, certified Bills are always a reminder to us of our real condition of 
abject servitude. If it comes once in a way, it does not matter so much. But 
when it becomes the rule, it is time to ask what is wrong with the whole 
Constitution ? Within the space of one year we have had three certified Bills 
before us. The Finance Bill of 1935-36 was brought before us in a certified
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form in April, 1935 ; then again we had the Criminal Law Amendment Bill 
in a certified form and we have this Bill again in a certified form. We have 
no doubt that constitutionally, according to the rules, they are perfectly 
justified. There is no doubt about that. But the question is this. If you 
have made up your mind that the Legislature is not good enough to carry 
on, why have all this expenditure on the Legislature ? Either you should 
make yourself responsive and show that you desire to m êt the Opposition 
at least half-way, or you should abolish the Legislatures. Some of my friends 
who are habituated to discount our statements about the powerlessness of 
the legislature, and about the unresponsiveness of the Government—even 
they would have been convinced by now, because the authority who has 
taken up the cudgels to support the Opposition is no less than the Honourable 
the Law Member. He quoted to us in the other House chapter and verse 
to show that under the present Constitution there was no transfer of power 
over the purse strings, that all this Budget discussion and Finance Bill were 
nothing more or less than permission to enact an annual farce. If that is 
so, why waste the time of the House ? Why waste the money of the tax­
payers ? There is no need to have voting on demands ; there is no need to 
have the Finance Bill discussion. Just let us have, as we had before, one 
day to discuss the whole thing and finish with it without voting.

Thk H onoitrable the p r e s id e n t  : And pass an unbalanced Budget ?

The Honoueable Me. HOSSAIN IMAM: Sir, as we said last year, 
if we had the responeiljility we would find ways and means. If income was 
cut we would reduce expenditure to balance it. But to confront us with an 
ureducible expenditure and then to ask us to balance the Budget is too tall 
an order. Sir, the Congress came to the Legislatures with the avowed object 
of proving that the Legislatures are powerless, that the Government is irres­
ponsible, that the control of the Legislature over the Government is a myth, 
and what has Gk)vemment done i It has played into the hands of Congress 
and has proved to the hilt every one of the accusations which Congress men 
brought against it inside and outside the Legislatures. At the present moment 
the policy of Government is not to look ahead, but to look just in front of 
their noses and to secure momentary victories. What will be the after eflfect, 
the effect on the country ? The only aim and object of Government is to 
try and put the Congress wrong in some minor respect. Long views of things 
are not being taken. Then I witnessed a strange phenomenon. The Members 
of the Treasury benches were singing the praises of the former Opposition and 
in like manner the Opposition leaders were singing the praises of the prede- 
cessors-in-interest of the Treasury benches. That shows that in former days 
we had fnendly bouts, exhibition fights; but now we are having the lists 
cleared for the fray: there are no niceties observed in the duel; we have 
to fight with bare knuckles and fight to the end.

Sir, there are people on this side of the House who do not see eye to eye 
with the Congress in their programme of abolition of the salt duty, but we had 
a right to expect from the Government something better than what they 
have done. It is common ground between the Government and ourselves 
that the surcharges were an emergency measure. It was promised that they 
would be remitt^ as soon as occasion offered. Have we no right to claim 
that those who have the least ability to pay taxes should have precedence in 
remission of taxation ? Is it not a fundamental principle that relief must 
be given to those who can pay the least ? Therefore it was quite possible for 
the Government to amend this recommended Bill so as to make some reduc- . 
tion in the salt duty. They would thereby quite possibly have gained the
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support of at least a section of the people in the Lower House. But, Sir, ia 
the form in which the Bill has been introduced we cannot make these nice* 
differences, whether we agree with a particular item or not. We have the 
precedent of the E\u*opean Group in the Assembly in regard to this. Last 
year they set a very good precedent to the effect that in a recommended and 
certified Bill it is not possible to differentiate, and every item has the same 
force a3 tlie other. Therefore, if I am opposed to one item, I must oppose* 
or remain neutral on the issue of the passage of this Bill as a whole. We have 
great respect for the European Members and we know that in what they have 
done they have not been animated by enmity for the Government. Their 
action could only have emanated from a love of the Constitution with all its 
faults. It is therefore very difficult, and impossible, for us to support thisBin.

The Finance BiU discussion is always one in which all sorts of matters 
are broi ĝht up, but I am going to impose a self-denying restriction on myself 
and am not going to refer to remote matters. But by way of personal explana­
tion I have to say a few words about Quetta. When I agreed nvith the Honour­
able Finance Member that Quetta should be financed from revenue during the 
Budget discussion, I knew perfectly well that a section of Indian opinion was 
against its being financed from revenue. But I did not give any of my 
reasons for this because I thought I would be spending my time better in criti­
cising those portions of the Budget to which I did not agree. But now the 
circimistances have changed. The Assembly has by an.overwhelming majority 
of 73 against 52 rejected that demand, and in fairness to myself 1 wish to* 
give the reasons whidi prompted me to differ from my non-official colleagues. 
The example of Japan was quoted in support of reconstruction being financed 
from capital, but I wonder why all the public men forgot an example nearer 
home. Are memories so short that the reconstruction of Bihar in 1934 from 
revenue was not remembered by a single person in the House ? Sir, in financ­
ing the reconstruction of Bihar the Government went so much out of its way 
as to pay even for buUdings for which neither Uie Government of India nor 
the Local Government were responsible. Most of the money was spent in 
financing the rebuilding of schools, hospitals, municipal and district board 
buildings, bridges, roads and those kinds of things. Nevertheless against 
that expenditure from revenue not a single responsible voice was raii^ in 
the whole of India, not even the Congress questioned the propriety of charg­
ing to revenue the coat of Bihar reconstruction. Now for Quetta the ultimate 
ai^ primary responsibility is of the Government of India, and yet there has 
been a hue and cry. The reason for this is to be found in one word. Bihar was 
financed from a surplus and it would either have gone to reduction and avoid­
ance of debt or to Bihar. It would not have gone towards remitting taxa­
tion, whereas in the present case the outcry is the result of nothing better 
than an indecent hurry to get remission of income-tax. Then, Sir, our own 
practice, the practice of years, to which no one has raised any objection, carv 
be cited against financing this from capital.

Tilb H onoubaeijc TH.E PRESIDENT : Is past practice inflexible ?

Thk H onoukable Me. HOSSAIN IMAM ; No, Sir. But it is even tlm 
present practice. In this Budget wo have passed crores of rupees for original 
works under different heads, without protest from non-officials. I shall give 
you some examples. Within the last six years, we have spent Rs. lOJ crores 
under the head of Military’ Engineering »*̂ rvice in the Army Budget for orî î nal
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workn of building and communication. We have spent on the average Rs. 46 
lakhs a year on building construction under the head Watch and Ward. We 
have Hpent Ra. 32 lakhs a year on the original worlw under head 73-CiviI 
Works.

The H o x o u r a b l k  t h b  PRESIDENT: Your argument leadEi to the • 
concluBion that no hard and foBt nile could be laid down. It is a matter of 
convenience—a matter of financial convenienee.

■ i
Tite HoNorRAT5LK Mk. HOSSATN IMAM : No, Sir. My argument 

was that past practice Banctions that reconstruction should be charged to 
revenue l>ecauBe it is not going to repay its way. That waa the fundamental 
principle enunciated by the Honourable Financje Member that only that 
expenditure .should he charged to capital which promises to repay interest 
as well as sinking fund chargen. That principle is a very sound principle and 
I think the whoU* of my Indian friends believe in it. That is the reason why 
no one had tjuestioned these expenditures on original works. In the last 
six yearH we have? spt'nt not less than Rs, 15 crores on original works and 
constructions, and yet for an expenditure of Rs. 7 crores in eight years on 
Quetta there is all this cry : and, as I said before, it is nothing more or less than 
the cry against delay in reduction of surcharges on income-tax. The Honour­
able the Finance Member said in the other House that this item should be 
debited to revenue, because it belongs to the class of expenditure—of which 
examples very many in our Budget- -of c:apital expenditure charged to 
revenur. That also shows that the publics men of India have up to now 
aUowed this heresy to continue unchecked bccause in their heart of heartr? 
they believed in the principle of the Honourable the Finance Member. Sir.
I have done with this Quetta itvxu.

I now revurt to questions arising directly out of this Bill. Last year the 
Honourable Finance Member referred to tariff reform. This year, too, in the 
other House suggestions were made during the Finance Bill discussion about 
the manipulation of the tariff, but I am sorrĵ  that in one whole year nothing 
has materiali.sed. In the interests of the SO per cent, of Indians it is neces­
sary that our tarifT should be modified in consultation with public men, with 
producers of primary products and with tl̂ te manufacturers. I, Sir, as yoû  
know well, am not a protectionist by choice, but under compulsion of world 
circumstances I have sometimes to take up that attitude. But to me the old 
luaxim, that the greatest good of the greatest number should be the ideal of 
a good government, has still an irresistible ap{>eal. Sir, when we hear of this 
talk of industrialisation. I am grieved to see that my country is driftmg 
towards the inhuman industrialisation which has been the bane of European 
countries. In a country with such a teeming population as India, with so 
much poverty, with so much unemployment, mochanisation and use of power 
can do nothing but demobilise our human labour and thereby reduce the 
purchasing power of the ultimate buyer, the 80 per cent, agriculturists.

This H o n o l -r a b l e  t h e  PRESIDENT: You want to go back 5 0  y e a r* .

The H o n o it b a b l b  Mb. HOSSAIN IMAM: Sir, 50 years ago in the cost 
of production the lalx>ur charges were double what they are now ; the number 
of men employed in producing goods were much more than they are now, and 
I challenge the Government to collect statistics and show if these are not the 
facts. Fifty years before, Sir, 90 per cent, of the cost of production w^ 
represented by three items, wages, price of raw material and profit of th^
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distributor. Fifty years after, at the preBcut time, what proportion do thou© 
bear ? A lump sum of al>out 30 to 40 per cent, is taken out as overhead 
charges and interest on capital at charge, and service of the capital assets, 
depreciation and that sort of thing, th^hy an enormous reduction is made 
in the purchasing power of the masses. Well, Sir, we have heard stories from 
commercial men of the losses that they art‘ suffering at the present moment. 
The loudest in its cry is Bombay. But if we consider our own tariff at the 
present moment and what it was 50 years ago, you will find that Bombay's 
staple industry has received much more support than it had at that time. 
At that moment, as you will remember, there was a customs duty and a 
countervailing excise duty; we have no excise duty now. To that extent 
we have relieved them of their burden. In addition to that we have increawed 
the protection. *

T he H onoitkablk Mr. SHANTIDAS ASKURAN : What percentage 
was the excise duty ?

T he H onoitrabus Mr. HOSSAIN IMAM : In former times it was 30 
per cent, of the customs duty.

T he H onourable Mr . SHANTIDAS ASKURAN : I am asking alKJut 
the excise duty.

T he H onourable  M r . HOSSAIN IMAM : Formerly excise duty waa 
the same as the additional customs duty. Afterwards it was reduced and 
ultimately in 1925 it wâ  ̂ alx)lisbc‘d.

T he H onourable the PRESIDENT : It was 3^ per cent.

T he H onourable Mr . SHANTIDAS ASKURAN : Now we have got 
so many duties to pay, which you ignore. *

T he HoNorRABLE Mr . HOSSAIN IMAM : Sir, may we tell, the commer­
cial men that when they start industries, it is their duty either to make sure 
of thieir return or not to start industries.

Thk H onot.tiable  Sir  DAVID DEVADOSS ; How could they decide 
that beforehand ?

The Hnv̂ irRAULK Mr. HOSS/MN IMAM : I will prove to you what 
truth there is in the story of losses of IV)mbay. The population of Bombay 
is per cent, of British India, but the taxable income of the Bombay- 
ttallahs is 23 per cent, of the whole of India, that means three times the income 
which the other provtnoes of India have. That shows the true story of the 
poverty of Bombay. Then we find that w'hile th(TC is a roduv’-tion of 56 per 
cent, in the income of the regisÛ red companies, the reduction in the income 
of the flnns and those who are managing these wmmercial eonceiTis is ot»ly 
42 per cent. Sir, it would give us some lessons and would silence many of the 
blind advocates of mechanised industry if the Oovernment were to collect 
statistics about the wage bill of the ind\istries of India. Has it increased pari 
pfissu with increased production ? Has the number employed increased in 
the same ratio as the increase of production ? Sir, industrialisation as a 
•«ure for unemployment has been exploded. When even England, the most
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advanced industrial country, cannot give employment to 45 millions of ii» 
people, it is idle to think that in India with our servitude to a foreign power, 
we can give employment to 350 millions by industrialisation. Sir, I can 
understand the capitalist cry of further meehanise4 indubtrialisation, but I 
am surprised that those who pose as the champion of the masses should have 
taken up this fudgel for this form of industrialisation, l)eoause industrialisa­
tion had never, and has not and will never, cure unemploj'̂ ment, except if 
you have cottage industries. You cannot have a thriving home industry 
when there is competition between the mechanised industry and the cottage 
industry . Just as you have started a policy of protection for home produce 
from foreign t̂ on4)etitors, if you want to save the cottage industry you have 
t() protect it from the mill industry and that you can do, Sir, by means of 
tarifl* reform and the imposition of excise duties on the products of those 
power industries who comjiett̂  with cottage produce as wo have already done 
in resjiect of sugar to a certain extent. It is no new thing that T am advocating. 
(An Honourable Member : “ What about competition from other countries ? ” )
What competition can there be ? I can raise my tariff duty, as we did recently 
from 15 to 20 per cent, and from 20 to 25 per cent. {An IJonourcibh Member : 

And make the poor man pay ! *') The poor after all becomes the buyer as 
well as the seller, so that if he pays more he sell? the produce at a greater 
]»rice too.

I will cite to you, Sir, the example of France. For the last two years 
they have had an unbalano^ budget to the tune of about £200 millions. And 
if you examine the index of prices in France you will find that it is very much 
higher than it was two ^̂ ears ago. Even an unbalanced budget has by economic 
reaction raised the prices, and increased the income as well of the Government. 
I came across it, Sir, in a recent issue of the Econoinisl, dated the 29th Febru­
ary. {An Jlonoumble McMih > : What about the agriculturist who has
to buy the cloth ? ” ) Sir, the agriculturist sells his grain at less than 40 per 
cent, of what he received in 1929 because there is no money in the country*

T he H onourable the PRESIDENT: Then by what method do you;
propose to feed the millions in India ?

T he H onourable Mr . HOFSAIN IMAM: By giving them work for 
their leisure hours.

T he H onourablk the PRESIDENT: But if there are no industries 
where are you going to give them wcMrk ?

The HoNorRABLE Mr. HOSSAIN IMAM: There wiU be the cottage ^
industries, Sir, the home industries. If you have home industries, the people 
of the countryside wll not be required to leave the village.

I will cite another instance, a very recent instance of the woollen industry. 
There too, Sir, I am indebted to the Economist for my facts and fibres. Sir, 
we had an inquiry by the Tariff Board into the woollen mdustry and we found 
that while the cottage industry and the mechanised industry have about the 
same amount of production, the number of people employed varies enormously 
in the two parts of the same industry. It shows for mstance that m the mill 
industry there are 13 factories employing about 5,800 men, wher^ m the 
cottage indust.ry there are four lakhs of men employed. And this figure, is 
taken from the Ck>vemment*s own records.

Then, Sir, Sir George Schuster, as long as he was here, declar^ it to be 
his first object to increase the prices of the primary products. But now, Sir,
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I find that in the regime of the jH*eaent Finance Member there m no effort to 
Attain this object. In reply to our Budget disciiasion on the 6th March, Sir, 
he told us that there was some sign of a rise in prices in India also. I wanted, 
Sir, to see the statistics and I am very much grieved to find tliat it is still 
three points below what it was in 1931. I am (juoting, Rir, the figures for 
January, 1936 from Indian Finance, In 1931 the index number was 68 I 
and in January, 1936 it was 65 0. In 1932 it was 64*5 and today it is 05*0. 
A rise of only half per cent, from the average of 1932 is all that has been 
attained for India whereas our Finance Mem bĉ .r stated that there wâ s an 
appreciable rise recently.

Tira HoNorRABLE Mr. A. J. RALSMAN: Who has compiled that index 
number ?

The HoNorB\BLE Mb. HOBSAIN IMAM : That is vour official Calcutta 
index number. Then I will give you the example of the tTnited Kingdom. 
The Econoftiisf index number for 1932 was 67*7 and today it is 77*2, a rise of
10 points in England with a rise of * 5 points in India. If, as the Gov̂ emment 
say, Sir, we are on the same parity, and onr currency has been reduced to the 
same level as that of the English sterling, why is there this difference ? I 
should like the Honourable the Finance Member or the Finance Secretary to 
enlighten us as to the cause of these apparently irreconcilable facts and figures. 
Oiven the same ratio, why should there Iw such a big difference ? I can gi\̂  
you my own diagnosis. TTie price in England has risen because the Bank of 
England has made efforts to increase the prices by means of regulations of 
currency. Prom the 2lst September, 1931 up to the beginning of this year, 
the gold stock of the Bank of England was increased by £130 millions worth 
of gold and currency expanded. This statement, Sir, was made by Mr. Neville 

•Chamberlain in the House of Commons. Whereas in India , as f  said before, 
not a tola of gold has been bought. Then again, Sir. England has accumulated 
in its E x c h a n g e  Equalisation pSind an amount of gold for which no facts and 
figures are published but which has been variously estimated at £100 to £150 
millions. The third item. Sir, is that the amount of currency available in 
England is not directly dependent on the note issue because as we know, there 
the cheque habit has so far increased that you have an almost second kind 
of currency in the form of bank cheques, and of that, Sir, the volume is even 
more staggering, being estimated at between £1,800 and £2,000 millions. 
Here, Sir, whenever we have asked the Government to increase the amount 
of currency we have been cold shouldered. Sir, it will come p<‘rhaps not as news 
to the House but it will certainly be something which will make them think. 
During the last eight or nine years that we have been on the 1«. 6fZ. ratio we 
have contrac»ted 05 cTores of debt in order to contract the currency. One- 
third of our debt« uncovered by assets are represent-ed by nothing more or 
less than the contraction of currency. By contraction of currency we assume 
the silver noto as well as the paper note. We are told that it has not been 
transferred to the Reserve Bank and is not the concern of the Goverr ment 
of India. Why then have a liaison officer ? If it is altogether a transferred 
subject, over which Government have no control, then there is no good having 
a liaison officer. We do not want that the printing press should take the 
place of the money market. That, Sir, would be real inflation. But to 
replace part of the contracted currency by means of inflation or reflation of 
currency would not only be welccme hut it will be necessary if we want to 
have a rise in prices. 'S' cu will never have rf rise in prices as long as you do not
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Tiave reccmrfte to this method. Durinji; the current year the Reserve Bank 
lias Tnaintabed equilibrium ; there haj> been neither contraction nor inHation 
-of currency. Tlicy have only printed and circulated notes when they had got 
riipeep. So that the Reserve Bank fa doing more or less what was being done 
in the davB before the creation of the Reserve Bank. WI\at is the good of 
■creating a Retierve Bank and saddling us with all the expenditure of payment 
of lafehs and lakhs to the Imperial Bank and all this paraphernalia of the 
Reserve Bank if it is not going to work in a manner different from a (?.ovem- 
ment Department ? Tlierefore, I want the Finance Department to make 
efforts to replace part of this loan anjiually ; to reflate the currency by certain 
flums of money, so that the former debts may be redeemed, I do not want 
to go Tiack vory much ; even if you go to 1st April, 1929, you will have to 
reflate the currency to the tune of Rs. 57 18 crores. That was the official 
figures which Mr. Tallents quoted last year.

T he FoNOtBABLE THE PRESIDENT: You have already taken 4Q 
minutes. You know that many Ilonourable Members would like to speak.

The H o?tourable Sir DAVID DEV A DOSS : He must cover everything, 
from China to Peru.

The HonoukablI". Mr. HOSSATN IMAM : I never do that. I deal 
-only vdth the financial aspects. I have nevw said anything about any of 
those grievances which is the general practice in the other House and even in 
this House. Sir, I have cited to the Finance Department the example of 
England. I can cit/e to them the examples of other countries too. We wish 
to know if there are any authorities which may be cited to the Finance 
Member, or whether the Finance Member and the Finance Department are 
a greater law unto themselves, from which there is no appeal. If that is so, 
we would be content even then, because then we need not waste oiir time in 
appealing to them.

Lafit< year, Sir, I referred to the anomaly of having a Controller of the 
€urrency who has no currency to control. ]VIr. Tallents was pleased to tell 
me that probably he \vill change the designation of the officer. I know that 
Mr. Kelly is too good a man to be wasted on a Department where there is no 
work to do. The ordinary day to day work, which comes now to the lot of 
the Controller of the Currency rtfinka the currency is v̂ ery small. Part of this 
*work can very easily bo transferred to the Master of the Mint and the other 
parts to the Reserve Bank. It is no good havii^ an officer when there is no 
department. Mr. Tallents said that he acts as a liaison officer. I have enquired 
and I find that the Controller of the Currency attends only tlie meetings of the 
Central Board while the Reserve Bank migratory office is outside Calcutta. 
It is only when it happens to be in Calcutta and in the place in which the 
Controller of the Currency is him̂ jclf present at the moment, that he attends the 
weekly meetings. If the work can go on for six months in the year without 
the participations of the Controller of the Currency in the weekly meetings, 
it can go on for a year too.

T he H onoupable Mb. A. J , RAISMAN: The Honourable Membcf 
ifl wrong in his ficts.

T he H onourable Mr. HOSSAIN IMAM: I have enquired and T say 
it with confidence that the OontroUer of the Currency does not participate 
in the weekly meetings in Bombay and in other centres of the Reserve Bank. 
It is otily when the Central Board is in Calcutta that the Controller of the 
'Carrency attends these meetings.
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Then, Sir, I would refer to pother aspect of the Reserve Bank, namely, 

the portfolio of securities. At the present moment we have in the portfolio 
of the Reserve Bank an inveatable sum otRs. 118 crores, excluding cash and 
gold in hand and the rupees, the invested portion of the Reserve Bank is 
Rs. 117 crores. What do you think of aji investing company which had Rs* 117 
crores to invest and makes a rptum to you ofRs. 60 lakhs only ? W o ^  it 
be called by any one as a prudent management of the investment of tho 
company if it does not give a return of more tlian half per cent, on the invested 
capital to those whose capital is invested ? The reason iw not far to seek. 
At the present moment, the whole of the 66 crores of our sterling securities 
held in the Issue Department are mostly treasury bills. This forni of invest­
ment has been indulged into on a wTong idea of holding liquid assets. 
Liquidity of assets is a desirable thing, but it should not, I venture to suggest, 
be regarded as a fetish. In addition to that Rs. 66 crores, we have crores of 
external investments in the shapcS of balances held abroad, including cash and 
short term securities ; there is an enormous amount of 21*39 crores so held. 
That is ill liquid form and is rightly so. But to hold that enormous amount of
66 crores in treasury biUs when the treasury market in England is unsteady 
and the discount rate is as low as 16a-. per £100 is carrying the thing too far. 
It is pedantic and not sensible. Now, even if we do not bother about our 
sterling securities, if you only deal with the rupee securities of our Reserve 
Bank, instead of holding it in the form of intermediate treasury bills if we 
repla^ it by money market securities, we would have an additional income 

even from the 25 crores of our rupee securities of not less than 
12 Koon. Rcj. 40 lakhs, and it may be about Rs. 50 lakhs. As a Government 
Department it was right that it should hold in its portfolio mostly treasury 
bills or ad hoes ; but now that it hcuj been transferred, the Reserve Bank should 
hold in its portfolio only such securities which they can, at any moment they 
like, disburden on the market and contract currency. Now, by holding 
treasury bills they cannot contract currency if they want to. There would 
be an additional income to the treasury if they held even moderate dated 
securities, say, of seven, nine or 14 years, from which they could get not less 
than 2| per cent, while against this the last sale of treasury bills the discount 
was only eight or nine annas per cent, per aim nm .

Then there is another aspect of the Reserve Bank. Perhaps the House 
is aware that banks are being forced by their clients to lend money on gilt- 
edged securities at a rate lower than the present bank rate. That, Sir, shows 
that the bank rate is not in keeping with the rates that the money market 
demands. I would remind the House that on the 20th September during the 
discussion of a Resolution of mine I appealed to the Government to try and 
induce the Reserve Bank to reduce its rate from to a rate which would be 
either below or the same as the long-term borrowing rate of the Government 
on the quotations of the security market. I am glad that the Reserve Bank 
did reduce its rate from 3̂  to 3 per cent, in October, 1935, but the reduction 
has not been as much as it should have been. The present rate of the Reserve 
jgank to enable people to deal in the securities market is about 2  ̂ to 2J per 
cent. "

Thb H onourable th s  PRESIDENT : I do not wish to stop you from 
speakingr but it will be impossible for me to call upon other Members of your 
Party to speak.

Thb HoNOt̂ FABLE Mr. HOSSATN IMAM : Sir, that means 1 am in- 
direcUy gagged ?
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Th i Hobottkablk thx PRESIDENT : I have raily a day and a half fcr 
this debate. I must give otiher Members a chance to speak. '

The Honoubabls Mb. HOSSAIK IMAM : It is always the same. The 
Oovenunent always bring tiiis Bill bo late in the day that we do not get time. 
The other Hoiise gets time on demfmds for grants to deal with all sorts of 
qaettipns, but this House is alw§.ya muzzled and gagged because it ha« not 
madHPtBslf felt and does not desire to retaliate. As long as we remain sub­
servient and ChristianUke 'and turn our left cheek when they strike the right, 
we will be treated like this. '

:
T k e .H onotjbablk Sie  DAVED DEVADOSS : A bomb would be better!

ThS; HoNdUKABLE Mr. HOSSAIN IMAM : A time may come when evei> 
that will not be laughed at, and may become a reality if Government continue 
as irresponsible as they are! "

T he  H onotjrablb the PRESIDENT: Order, order.
T he  H onourable Mr . HOSSAIN IMAM : Sir, I do not wish now to say 

much because I do not wish to deprive members of my Party of the privilege 
of speaking on this Bill, but I do wish to say one word about the question which 
I ai^ed the Honourable Finance Member during the Budget discussion—
I refer to the repayment of sterling debts. Since we have gone off the gold 
standard we have contracted sterling borrowings of Rs. 56 crores or £42,000,000. 
If we had not taken those sterling loans we would have had a saving of 1| 
crores in sterling interest charges, and it is only these external payments which 
have remained at the level at which they were before 1931 which are causing 
us all this trouble. When rich industrialised countries like England, France 
and Italy could not stand the drain of war debt payments to America , is it 
any wonder that we Indians also do not wish to be saddled with external 
^yments ? What was the reason for the repudiation of debts by England, 
France, Italy, and all those countries who now pose as great champions of 
rectitude ? But we are being forced to repay the interest and other charges 
for all this expenditure. If Government does not take steps betimes to reduce 
its sterling expenditure I am afraid a time will come when it will become 
almost impossible for India to pay. Formerly we had a world market; our 
produce found readĵ  sale in the world market; we had a balance of trade of 
enormous magnitude in our favour of from Rs. 80 to Rs. 90 crores a year.
In emergencies we could repay in gold part of these external payments and 
yet not feel the pinch. But now when these industrialised countries have 
taken up the slogan of self-sufficiency, when even England is trying to produce 
as much of its foodstuffs as it possibly can, when Germany has put restrictions 
on imports of goods and we find the doors of every country being closed on uŝ  
how can we continue to pay ? You will find-that during the last two months 
even our gold exports are showing signs of becoming exhausted. The figures 
of gold exports are very low . I do pray that it may be finished, and it will not 
be until it is finaUy finished that the Government wiU awake to the realisa­
tion of their position. As long â  this gold drain continues it wiU act ^  the 
main spring of our external expenditure. Sir, I ask the^nourable Finance 
Member to assure the House that he has the sanction of WhitehaU and the 
blessing of Threadneedle Street, fcr repaying the maturag Sterling Loan with­
out fresh sterling loan. For the last four years our sad eiyenenee is that we 
have been given the shadow but never the substance of thmgs.
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Personally, I am a great believer in giving relief to the poor, and if I 

liad had the dhoioe, rather than reduce the income-tax rates this year, I would 
have removed the surcharge on salt. The cost would have been the same. 
Removal of the surdiarge on salt would have cost the same amount as the 
'felief which is given to income-tax surcharro, and if that had been done w© 
would have been on surer ground ; we would not have asked the Gove||iment 
to unbalance the Budget but to substitute relief for those who deserve it, 
and not t> give it to those whose claim is the least. ,

Sir, the certified Finance Bill cannot be amended, cannot be improved 
It is beyond our power and beyond the power of the Treasury benches. There­
fore we have no option but to oppose this Bill.

T h e  H onoxjeable R a ja  GHAZANFAR ALI KHAN (West Punjab: 
Muhammadan) : Sir, I rise to enter my strongest protest against the policy 

the Government to deliberately reduce this House to a dignified debating 
club. I have used the word “ dignified because of your presence in the 
Ohair, because as Honourable Members are aware, in 1929 the Government 
came to this House at about 3 o’clock in the afternoon and said, “ We must 
pass the Finance Bill within two hours Previously we found that the sittings 
of this Council did not last for more than a few minutes every day. It is only 
because the Government were good enough to give us a non-ofl5cial Chairman 
that we are now able (Applause) to call this House a dignified debating club.

My objection to the consideration of the Finance Bill is based on three 
grounds. Firstly, Sir, in plain language when we hear the word “ considera­
tion the meaning which it conveys to us is that we shall be at liberty to 
discuss various details, to suggest improvements, to make changes and altera­
tions. Therefore I want the Government to tell us what they mean when they 
get up and say that the Finance Bill may be taken into consideration. If the 
House unanimously makes any alteration in the Bill, are they prepared to 
accept it, are they prepared to consider it ? When they are not prepared to 
accept it, when they say that tlie constitutional position is such that if you 
pass any amendment that means that the whole Bill will have to be withdrawn, 
what is the object in Government coming forward and telling-----

I I
T he  H onottbable th e  PRESIDENT: The powers of certification are 

«  ven under the Government of India Act.
• ' I Y

T he  H onou rable  R aja  GHAZANFAR ALI KHAN: I am not con- 
tjerne/d as to how certification powers are given. I will presently show that 
the Govei^ment of India Act does not ĉ ive them tho!̂ e powers which they are 
using now. I submit that what^vor the powers that they are given, why do 
they not come forward and tell this House that the Bill must be passed. It will 
avoid waste of time and probably the slight bitterness which naturally will arise 
in the minds of those people who will be discussing the Bill now------

T he  H o n o u ba ble  th e  PEFSIDFNT : If you will please read the 
endorsoment of the Governor General on the Bill, it is practically said that 
the Bill is to be passed into law.

T he  H onottbable R a ja  GHAZANFAR ALI KHAN: That exactly 
i» my point. If the endorsement of the Governor General is that you must 
pass this Bill in a particular form, then what is the object of saying that the 
Bill may be taken into consideration ? What is there to consider and what is
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tbe use of my Honourable friend Mr. Hossain Imam saying that he will confine 
lumBelf to the Finance Bill ?. Is anybody going to take any notice of what he 
say8 ? Has anybody ever taken notice of what he says ?

The H onoubablb  Mb . HOSSAIN IMAM : Never I
T he  H onottrablb B a ja  GHAZANFAR ALI KHAN : Therefore I 

cq|ffine myself to the objectionable procedure which the Government have 
d^ided to adopt in bringing this Fmance Bill in its present form. The 

‘ 'Government have different powers under the Government of India Act. In 
the first instance it is necessary for them to show that the Bill is essential for 
the peace and tranquillity of India.

T h b  H onoubable  o tb  p r e s id e n t  : On that point the decision of the 
<3overnor General is final and it is not open to question.

T he H onourable  R a ja  GHAZANFAR ALI KHAN : Am I not entitled 
to show that there were different methods, and a different procedure, which 
the Government could have adopted, that the advice which had been given by 
Government to the Governor General in this particular respect was wrong and 
that there were better methods open to the Government ?

T he H o n ofrable  th e  PRESIDENT : You can speak on that point.

T he H onottrable R aja  GHAZANFAR ALI KHAN : Thank you very 
much, Sir. If the Government originally thought that any material change 
made in the Finance Bill either here or in the other place would make it 
necessary for them to certify the Bill, then why was not the certificate attached 
when the Bill was introduced in the other House if the Governor General 
thought that the passing of the Bill in the present form was essential for good 
government ?

T he H onourable  the  PRESIDENT : After amendments were passed 
by the other House, the Bill in a recommended form was again placed before 
that House.

T he H onourable R a ja  GHAZANFAR ALI KHAN: My submission 
is that if the Government knew that any cut made in the Fmance Bill would 
make it impossible for them to carry on the administration of this county, 
while introducing the Bill and before they asked the House to rote on the Bill 
thev had the power under the Government of India Act to attach a certificate 
that the Governor General thought that the passing of the Bill as it was without 
any material change was essential for carrying out their duty.

T he H onourable the PRESIDENT : Unfortunately you were not in 
#the Government of India then !

Thb Hokoubabus Raja GHAZANFAR ALI KHAN: That is mort
unfortunate, Sir ! (Applause.) That is exactly my complaint that the people 
^ho are^ow in the Government of India^I will not say much merely out of 
respect for their p erson a litie s , not because they are menibers of the Ĵovern- 
ment but merely out of respect for their personalitjes-I will only say. tjf*
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valuable time of tbe House should be vrasted for several days. The outs were- 
made by the other House and there were only two—one was in salt and the 
other in postal rates. The Government could easily have drawn a distinction 
between these two cuts. They knew that the one cut, the salt> invoked a reduc- 
tioirof about Bs. 8 crores and that was carried by the votes of only one party 
in the other House and the voting in favour of that salt cut was only 44 or43,
ii I remember aright. There were certain Members who always take pleasure 
in votii^ with the Government who were absent on that day and there were 
other pities which remained neutral on this Motion, not because the  ̂believed 
that it is possible for the Government to cany on their administration with a 
cut of Rs. 8 crores, but because they were so disgusted with the general policy 
of the Government that they thought that they could not feel justified in sup> 
porting them, whatever happens to their Finance Bill. The other cut, as far 
as the post card was concerned, was carried by an overwhelming majority ; 
practically every elected Member in the House voted for the reduction of the 
rate on post cards. This involved a reduction of about Rs. 60 lakhs. Now, 
Sir, if the Government had any consideration for the feelings or sentiments o£ 
the other House or for the matter of that of any representative of Indian opinion, 
whether inside or outside the House, they could have easily said, We cannot 
accept one, but we are prepared to meet you half way and accept the other 
But as was only to be expected the Government decided to pursue a most 
unreasonable, a most defiant and a most insulting policy. Then the other 
course which was open to the Government was after those cuts were made to 
bring the Bill into this House ; and I would submit, Sir, that this was the main, 
intention of having a second Chamber, that if the other House makes a mistake 
it should be corrected here ; if they are wrong, that mistake should be rectified 
here and I can give you instances when such a thing has happened—when the 
Lower House has made a mistake and the Government have brought that Bill 
into this House. Amendments have been moved here and those mistakes have 
been rectified, and I would go a step further and say that when the Bill has gone 
back to the other House they have accepted the decisions of this House. If the- 
Government want me to give an instance, I will invite their attention to what 
happened in the year 1928 when certain cuts were made and they came to the 
Council of State to move amendments here, got those cuts restored, went back 
to the Assembly and the Assembly accepttKi the decision of this House.

T he  H onoubablb  the  PRESIDENT: You have spoken already for 
20 minutes and you have not at all yet touched the question of finance.

T he  H onou bable  K aja  GHAZANFAR ALI KHAN : May I most 
respectfully submit. Sir, that as far as my limited knowledge of the Govern­
ment of India Act goes, there is no time limit for speeches on this Bill and cer­
tainly when the Government comes forward and asks me to vote supplies for 
them and I refuse, T have every right to tell them why I refuse to give them 
supplies.

Besides, Sir, 1 would submit that there is nothing in the Government of 
India Act which binds us to pass this Bill by the 31st of March, It is only our 
co-operation which makes it possible, and that we are always willing to give 
provided it is properly invited. We can assure you that now we will co-operate 
with the Government and with yourself, Sir, in seeing that the discussion i» 
over by tomorrow, knowing fnlly well that we are not bound by any orders to 
finish the discussion b̂  ̂that time. And it was not for the first time last year 
that the Governor General had to issue an Ordinance because the Finance Bill
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^aB not pa8se<l by the other House before the 31st March. Then, Sir, are we 
in such a helpless position that even the smallest protest from us, even the 
smallest desire of discussing a thing properly would annoy the Government 
and set aside all the rules and regulations and result in a new procedure being 
adopted for this House. I beg to submit that I am yet discussing matters of 
procedure which I think are closely related to the consideration of the Finance 
Bill. I have given instances and. Sir, if you will permit me, I will certainly. 
elaborate this point as long I can to convince them and to convince the public 
‘Outside that the Government have delil>erat̂ ly chosen a wrong course. It is 
not only a tjuestion of the Finance Bill. The Finance Bill is in the background.
I may assure you, Sir, that when the Bill comeb in a recommended or certified 
form, the nierits of the Bill are thrown absolutely into the background and it is 
only the political and the constitutional aspect which has to be placed in the 
forefront. What do you want me to discuss about finance ? i\re the Govern­
ment prepared to make any change, are they in a position to make any change ? 
If they are not, then it is our duty to toll them in the most emphatic possible 
language that this procedure is entirely wrong and is bound to create unpleas­
antness and bitterness, which it is the duty of every Government to avoid as 
much as lies in their power. Now, Sir, I can assure you that in this particular 
case I have not the slightest doubt that if they had adopt-ed the sensible course, 
which was to bring us this Bill as passed originally by the other House and get 
the salt cut restored and take it back to the other House, the other House 
-would. I am sure, have accepted the suggestion of this House and the Govern­
ment would have been saved the unpleasantness of having to pass it imder a 
certification and recommendation. If I remember rightly, Sir, in 1919 when 
these powers were given to the Governor General, in the House of Commons an 
amendment was moved to point out, that if they are going to give responsibility 
to Indians and thê  give this arbitrary power to the head of the Government, 
then how will those people feel their responsibility and how will it bo possible 
for them to leam the art of self-government ? And, Sir, there when an actual 
amendment was moved on this <|uestion, the late Secretay of State, Mr. 
Monta»:u, said that there was much force in that amendment, but he assured 
the Honse that when he said that the Governor General would have the [>ower 
-to certify a lAill when he considered it essential for the tranquillity, peace and 
interents of India. The emphasis was on the word essential ** and not on the 
wrord “ interests Thereforo. Sir. the House of* Commons wh.< led to believe 
that these |K)wers will be used only when such a course is absolutel y unamd- 
able. Now, Sir, am I not right, am I not relevant in asking the Government 
to submit how, aft̂ er giving us all these hopes, anrl making their position so 
emphatically clear in the House of Commons, that almost every year they 
turn rovmd and say, “ Here is a certified Bill: either accept it or reject it 
Is it not al'solutely forcing the House to protest against the present Constitu­
tion ? Now, Sir, T bog to submit that this policy of the Government has already 
alienat^ the sympathies of even the most moderate and most reasona>̂ le 
politicians in this countr v. When the new Constitution comes I do not know 
when it will come, but let us hof>e it will come sometime during our lifetime— 
when it comes, yon know, Sir, that so far as jTOvincial autonomy is conoern^^d, 
the one thing which will irritate the people would be the special powers of the 
Govemo*̂ . When the Government, just on the eve of the coming of that 
Constitution, is using their special powers in such a carcless way, do you not 
think, Sir, that this will create a very strong prejudice â âinst the new Consti­
tution ? So much, Sir, as regards the wrong procedure adopted by the 
Government.

Now, Sir, my second point concerns the general policy which the (^vera- 
jnent have pursued almost in all important administrative subjects dunng the
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past two years, and I will confine myself only to one or two asfiects—I had' 
mtended to show the House that during the last 16 years since these reforms 
came into force the Government have not met even the most moderate demands 
of this country in any Department of the Government of India—but, Sir, 
as I am anxious that I. should not take more time than I cx)nBcientiouBly believe 
is absolutely essential, I will save the House that trouble and will confine myself 
just to two things. First and foremost, there is the question of Defence. 
Now, Sir, I will not go into details, as every Honourable Member is aware that 
we feel greatly disappointed as far as the policy of Tndianisation is concerned. 
It has been delved by various subtle methods, the latest being that while 
the Government are taking 120 Indian cadets every year, the number of 
Europeans is not l>eing reduced in the same proportion. What we meant by 
this Tndianisation scheme was that at a certain time after 30, 40 or 50 yearti 
the numbers of Indians in the army should be 50 per cent. But whon the 
number of IndianH is being increas^ without decreasing correHpondingly the 
number of Europeans, it is natural that the policy which was accepted l)y 
the Government should never take a practical form.

Sir, another important matter is helping the agriculturist and the unem-̂  
ployed middle classes in this country. In both these things the Government 
has failed hopelessly. I am afraid I have used the wrong phrase. They have 
made nc» genuine effort. For instance. Sir, the Reserve Bank has been estab­
lished  ̂hose main concern we thought would be to help the agriculturist by 
relieving his indebtedness. What is happening at present, Sir ? The Govem-̂  
ment in the local Councils are passing Acts which will make it impossible for 
the moneylenders to advance money to the zemindars. I am in favour of 
those Acts because thw 'are intended to protect the a^culturist. But that 
will not be enough. That will create communal feelings ; that will create 
racial hatred ; and they would not help the agriculturist. If Government 
really wanted to help the agriculturist, they should liave devised some means of 
advancing him money on reasonable rates through the Reserve Bank. When 
we broach this question, we are told that the Government are making enquirieB̂  
that it is a complicated subject , that it will take them a long time, that they have 
to collect statistics, they have to collect figures, etc., and 1 am suit\ Sir,— 
this is a prophecy which I am making — ŵhen we meet in 1946; the (Government 
will still be considering something, and nothing will be put into practice. 
That has been our experience. T \iill be delighted if this prophecy turns out 
to be wrong. But looking at the past policy of the Government, I can assure 
you that they wiU not bring into force anything in the near future. So much 
about the Reserve Bank.

We hear so much about the terrorist of Bengal, the oommunist of Bombay  ̂
and the communalist of the Punjab, This has become a very notorious 
unholy trinity. I really felt ashamed that we, coming from the Punjab, 
should still have the reputation of being communalists. But I assure you, Sir, 
that we in this country are in such a position that unless the Government 
actively participate in an enterprise, it is impossible for us to achieve success. 
Government, I boldly say, have not made any attempt to bring about com­
munal unity in this country, neither collectively as Govenmient nor severally as 
individual o£Bcers. On the other hand, Sir, if you see the list of honours, 
titles and decorations bestowed by the Government, you will find that for the 
last five or ten years they have made it a definite principle to bestow these gifts 
only upon those who are strong communalists and active leaders of communal 
organisations. I shall be glad if Government can give us even half a dozen 
instances throughout India where they have appreciated the services of people
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who are supporters of joint electorates cr communal unity. Public service, 
according to them, means a service rendered to the Government is some myste«> 
rious way which we are not aware of. I can assure you, Sir, that if the Govern­
ment of India want to bring about communal unity, they can do it within six 
months, and where all our pacts, all our leaders, have failed they can succeed. 
As far as the terrorists are concerned, I was pleased to hear the other day from 
the Honourable the Home Member in the other place that the present Governor 
of Bengal has started educating and training some of the detenus for some pro­
fessions. I wish Government had started that policy 20 years earlier. Then 
there would have been no diflBculty. It is only because one individual who 
luckily happens to be a far-sighted administrator, has got down to this construc­
tive work, that this is being done. I am sure that within a very short period 
the terrorist movement will disappear from Bengal.

Similarly, Sir, unless the Government of India realise that if they are to 
work in the interests of this country, they have to change their administration, 
to change their system and above all to change their mentality. Unless they 
do that, there will be no peace in the country, and India will not make even 
the slightest progress. They are doing nothing to educate the masses. They 
know fully well that the success of the future Constitution depends upon how 
the voters exercise their right of voting. They knew that at least SO per cent, 
of them are absolutely illiterate. Having given them the franchise, they 
would not take any steps to educate them in its use. When the Government 
want that the progressive parties in this country should come and work the 
new Constitution and take offices and accept responsibility, they should also 
realise, that they are making it impossible for them to accept any of the res­
ponsibilities. Giving Rb. 2 lakhs or Rs. 10 lakhs or Rs. 20 lakhs from the 
Centre will not change the situation. It requires a Finance Member who is 
far-sighted, who is not absolutely in the hands of the Secretariat, who does not 
merely look at the last year’s Budget, takes a pencil and changes the figures 
here and there, but a person who is determined on setting apart, say, Rs. 6 or 
Rs. 6 crores every year to help this imhappy country. Unless he does this, 
his efforts will be immaterial. I do not see much difference between Sir 
Basil Blackett, Sir George Schuster and Sir James Grigg. They are all the same. 
The Budget is exactly the same. In one year it is shown as a Rs. 60 lakhs 
deficit budget, in another year it is shown as a Rs. 50 lakhs surplus. To 
me, neither the one nor the other appeals. I want a radical change in the 
administration of the country and in the attitude of the Government, parti­
cularly towards the members. They have been here for a long time ; they 
ought to appreciate by now that Indians happen to be sentimental people. 
If you treat them nicely, if you try to enter into their feelings, if vou repose 
confidence in them, if you take them into your confidence, you will find them 
always willing to help you.

Thb H onoiieable  K han  B ah a d u r  De. Sir  NASARVAKJI CHOKSY r 
Are their hearts always open ?

T h b  H o n o u r a b le  B aja GHAZAKFAR ALT KHAN : It is only a doctor, 
a medical expert, who can say that. (Laughter.) I may asEure my Hcnour  ̂
able friends that they can take the best task cut of Indians provided they know 
how to approach them. I know that in this House and in the other House 
there are quite a large number of well-intentioned, honest politicians of mode­
rate views, of reasonable views, but they are all now up against the Govern- 
ment^and why ? Because the attitude of the Government has been most 
defiant. Five years ago, if somebody had asked Mr. Jinnah^he Leader of thê  
Independent Party, ** Are you prepared to throw out the Finance Bill , he
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wotild have run miles away from Delhi at hearing these words. But now it 
has become an ordinary thing. Even the most moderate men think that the 
Oovemment have degenerated to such an extent that they say, “ What does it 
matter whether we give them supplies or refuse them supplies ? "  I want to 
restore in this country the dignity of the Government which has been rudely 
shaken and that can only be done if Government really try to meet us half-way 
and show some respect at least for the people whom they consider responsible 
representatives of public opinion.

T h e  H o n o u r * b l b  Mr. SHANTTDAS ASKURAN (Bombay: Non- 
Muhammadan) ! Sir, once ajrain for reasons beyond our control we find our­
selves in this House faced with a Finance Bill certified by His ExceDency the 
Crovemor General. In these circumstances, Sir, I can only indicate the changes 
which, in my opinion, would have made the Bill, if not Batisfactory, at least 
acceptable to pulilic opinion in this country.

Sir, I must express my deep disappointment at the inability of the Honour­
able Member to accept the proposal for reducing the price of the post card to 
half an anna. As I have alroady pointed out in my Budget speech this relief 
to the poor man would have been some indication of the Govemment’8 respon­
siveness for which the Honourable Member took credit last week.

Also, Sir, T feel strongly that the Finance Member should have turned 
down the proposal to eliminate the surcharges on income-tax and super-tax 
altogether. And here I must protest most emphatically against the reasons 
he hists given for their retention. Sir, he speate somewhat glibly, I fear, of 
economic recovery in this cotmtry. Does he realise, if I may give a concrete 
instance from my own my of Bombay, that wher^s in 1928 in the Mulji Jetha 
Market, which is the chief business centre for cloth in the whole of India, there 
were SO persons pâ nng super-tax on incomes of above FU. 50,000, there are 
no more than eight today paying super-tax on Rs. 30,000 ? This is not private 
information I have got. T have here a list which has been published by the 
Collector of Bombay for the purpose of the elections to the Council of State 
and it is there I have found those figures. I want to make that clear. Sir, 
even the spokesman of the European Group in the other House was moved to 
use the phrase breach of faith in regard to the refusal of the Honourable Mem­
ber to remove the surcharges. I will content myself, Sir, with using a milder 
phrase and say that the Finance Mcml>er has shifted his ground in justification 
of his action.

Sir George Schuster had made it (̂ uite plain that the imposition of the 
surcharges was only for the purpose of meeting a crisis which was upon us at 
that time. But with the Honourable Member who has taken his place it is 
not a present, but a future contingency for which he thinks he should provide. 
May I ask him, Sir, whetherhe seriously thinks that a responsible Member of the 
Government is entitled to shift his ground in this manner, regardless of his pre­
decessor’s pledges ? What value will the public attach to any pledges given 
by the Government if one Finance Meml)or claims freedom to do so and for 
reasons diflerent from those which impell̂ d̂ his predecessor to make them ? 
Whatever signs of recovery he may see, those of us who have to do with business 
and industry are only painfully conscious of the heavy handicapb with which 
it has to struggle. Sir, the textile industry of Bombay is an instance in point. 
Suggestions have been made more than once of the several crores which arc 
supposed to be taken out of the pockets of the consumer by the m anufacturers 
of piecegoods as a result of the protective policy of the Government. Sir, I 

ŝ Îlenge anyone to prove that the textile industry is in a prosperous condition
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today. On the other hand, Sir, I have clear proofs in my poBsesaion to show 
how serious is the situation in which the industry finds itself. This great 
industiy whicli was once our pride and a source of prosperity to my presi­
dency is at present on the verge of decay. Sir, does the Honourable Member 
know that in Bombay City, mills of the aggregate value of Rs. 11 crores have 
been closed down or reconstructed, the machinery of most of them scrapped 
and several thousand workers thrown out in the streets ? The position of 
Ahmedabad is not much better. Sir, I learn that in Ahmedabad two miUs 
have already been closed down, and about half a dozen other mills are on the 
point of doing so involving loss of employment for over 10,000 workers. In 
1933 the mill industry in India made a loss of Rs. 134 lakhs including deprecia­
tion. In the following year also it registered a substantial loss. Are theie 
indioations of the prosperity of the industry ?

Sir, I must draw the attention of the Honourable Member to the con­
sequences of the importation of large quantities of artificial silk cloth into 
India. Only a few yeaii ago, Sir, tliis sample used to be sold in the retail 
market in Bombay at Re. 1 to Rs. 1-8-0 per yard. But today the price has 
gone down to Re. 0-2-9 c. i. f. and Re. 0-5*8 duty. Can anyone claim that 
either we in India or anj'- other country in the world with the exception of Japan 
can produce this class of manufactured cloth at such low prices i Another 
fact to which I wish to draw his attention is that this Japanese artificial silk 
cloth comes into our country in di(Terent forms of wearing apparel. The cloth 
is temporarily stitched—a device deliberately adopted in order to circum­
vent the extra duty of 100 per cent, because it is subsequently converted into 
ordinary pieces of four to six yards. The Government, I observe, is taking 
some action at last in regard to fents by proposing to raise the duty to 50 per 
cent. But, Sir, the action of the Government will not, 1 fear, check the im­
portation ill large Cjuantities of pieces of two and a half yards m length to be 
sold in India for makmg shirts. In this matter the Japanese importers have 
been extremely successful, and the competition with Indian manufacturers 
has been of the most unfair kind. Sir, it is high time that the Government 
took effective and immediate steps to prevent the ruin of this Indian industry. 
Further delay, Sir, will spell disaster for the industry at no distant future.

Sir, considerations of time prevent me from going into a detailed state" 
ment on the himilar position of other industries such as coal. I believe, Sir, 
the jute industry also will be in an unenviable position soon. There is ample 
room for my contention that the industrial position in this country is verj' far 
indeed from being satisfactory'. In these ‘̂ircumstances, Sir, it should be the 
aim of the Honourable Member to do all that lies in his power to stimulate 
the growth of industry.

I have ateady referred to the plight of the textile and other industries, 
notwithstanding the profes.sicn of adherence to a policy of protection. But, 
Sir, is the position of the agriculturist any better ? As I obserx̂ êd in my speech 
on the General Budget, the value of agricultural produce in India had fallen 
between 192S-29 and"lP33 34 from Rs. 1,021 crores per year to Rs. 474 crores, 
a decline of Rs. 547 crores per year.

Let me now refer in detail, as an example, to the grower of Oomrah cotton. 
The price at present is approximately Rs. 160 i>er candy for this class of cotton. 
But what are the expenses which the producer has to incur from the process 
of sowing to that of actual sale in the market. There is the initial figiu-e of 
revenue to the Government which I place at the lowest estimate at Rs. 30 
per candy. The grower pays Re. 1 bb cartage for conveyance of the crop from 
the field to the nearest ginning factory. He pays Re. 12 per candy for gmmng 
and pressing. Approximately Ra. 16 would be the railway freight to Bombay,
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to wtich I would add at Jeast another Rs. 4 as incidental oxpensos in Bombay 
itself. In other words, Sir, the farmer is left with less than Rs. 00 per candy 
or a little less than Rs. 45 per bale for himself, his family and his labourers who 
help him in ploughing, picking and weeding. Sir, this is in regard to Oomrah 
cotton which sells, as I have just said, at about Rs. IGO per candy. The price 
of Rajputana and Punjab cotton is even lower, being about Rs. 130 per capdy. 
This, I maintain, is a starvation rate, even without taking into account the 
exactions of the moneylender.

Sir, as I pointed out in my speech on the Budget, is it not significant that 
the number of Uiose who pay income-tax between the limits of Rs. 1,000 and 
Rs. 2,000 per year is extremely small in a country with our population 1 Does 
that show the existence of widespread prosperity ? I would like to a«k the 
Honourable Member to reflect on the point; which section of the public in 
this country has he succeeded in satisfying ? The industrialists look upcm 
bis policy with great suspicion. The Honourable Member has no doubt Baid 
that India is being governed in Indian interests and not in those of Britain. 
Does he really ask us. Sir, to take that statement seriously ? So far as one 
can see, no section of public opinion in India—not even, I would add, Earopean 
non official opinion—is satisfied with the policy of the Honourable Member, 
I am almost tempted to suggest to him that he should at least cultivate the 
candour of a distant predecessor of his, Sir James Westland, who admitted in 
1804 that he did not approve the taxation proposals of that year, but had no 
alternative, because of the instructions of the Secretary of State.

Sir, may I at tliis stage make a brief reference to the fiscal policy of the 
Government of India ? I note with some satisfaction the Honourablelleoiber’s 
statement that whatever his personal view in regard to protection may be, as 
a Member of the Government of India, he accepts the policy of discriminating 
protection. But, Sir, he wiU forgive me for sâ îng that since he took charge of 
the finances of India there has been too much of discrimination and too little 
of protection. May I ask him what has been the fate of the reports of the 
Tariff Boards on protection to the glass and to the woollen industries ? How 
long does he think an industry must wait before the decision is taken to grant 
or even to deny protection ? His attention has already bt‘en drawn to. the 
long delay which takes place in the reference of the claims of an industry to 
the Tariff Board and again in announcing the decision of the Government on 
the report of the Board. Nothing can justify. Sir, a delay of more than six 
months—and that too in special circumstances—in publishing the decision of 
the Government on the recommendations of a Tariff Board. Sir, far too much 
emphasis is now laid on the conditions which the majority report of the Fiscal 
Commission recommended as the basic considerations for the grant of protec­
tion. Can the Honoiu*able the Finance Member tell uh whether in other coim- 
tries which have resorted to protective measures the dearth of any raw material 
necessary for an industry is held to rule out automatically the grant of protec­
tion ? He will forgive me for saying, Sir, that the argument about the interests 
of the consumers being sacrificed is only an excuse for denying protection.

T he H onou bable  Sie JAMES GRIGG : A Tery good excuse.
The H onou bable  Mb. SHANTIDAS ASKURAN: I earnestly hope 

that the need for a new Fiscal Commission to revise the protective policy of 
the Government of India and to ensure to industry prompt and sympathetic 
oonsideration in its demand for assistance will be considered favourably by* 
the Government.
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There is one more problfm on which I trust the Finance Member may 
prove more sympathetic. Sir, the Honourable Member has shewn etme a<s. 
tive interest in encouraging the dairy industry in this country by a special 
CTant this year. But may I ask him whether he thinks that this is adequate 
for the purpose, having regard to the fact that there is hardly any country in 
the world which has such a large live stock as this country—3C0 million accord­
ing to the expert advisers of the Government of India. In the United States 
of America, Sir, with a total of about 180 million live stock the Federal Bureau 
of Animal Husbandry spends roughly an amount equal to Rs. crores per 
year, not to mention the considerable sum of money spent by the 47 States. 
So far as India is concerned, we do not spend even a crore of rupees taking the 
Central and Provincial Governments together. The Honouralle Member 
must realise that with better feeding of the cattle, a more stringent control of 
animal disease and type, effective restriction of the slaughter of milch cattle 
and a proper marketting organisation, the amount of milk and dairy products 
in India can be increased to an enormous extent. I am sure he knows, Sir, 
that this will mean not only a welcome addition of several crores of rupees 
annually to the pockets of the farmer, but from the point of view of the im­
provement of public health, will be a great factor ? Sir, this has been a long 
neglected field. The Honourable Member who, I am confident, is sincere in 
his desire tp help rural development and increase the efficiency of the masses 
should, I suggest, apply bis mind mere actively tp this problem.

Sir, I would like to turn now to conditions in my own presidency, lir 
my speech on the Budget I pointed out hew serious is the financial position of 
several provinces. In Bombay itself I take this opportunity to say we owe 
much to the strenuous efforts of His Excellency Lord Brabourne and his Gov­
ernment to cut down expenditure in order to make both ends meet. Sir, for 
a Provincial Government it is not a small matter to reduce expenditure from 
nearly Rs. 14 crores to about Rs. 12̂  crores. Retrenchment, Sir, is a term 
which covers many ruthless measures. The pruning knife has been applied 
all round in order to bring about such a result. People have been thrown out 
of employment and essential services have been curtailed. On the other hand, 
Sir, new measures of taxation in the province have been devised. It must be 
remembered, Sir, that perhaps in no other city in India is the burden of muni­
cipal taxation so heavy as in Bombay. It has risen from Rs. 10 per head in 
1911 to about Rs. 22 in 1934.

Sir, I claim with a certain amount of pride that Bcmbay has manfully 
striven to put its financial house in order and I do 

 ̂ ask the Honourable the Finance Member to recognise
that fact. We want no charity, but ask for justice. If Bengal, Sir, can get 
half her share of the jute tax, and she has made it clear that she will not be 
satisfied with anything less than the whole, we too in Bombay have ample 
justification for claiming the whole amount of import duty on raw cotton 
which is realised by the Central Government. I would point out in this con­
nection, Sir, that it is the mills in the Bombay Presidency which consume 
most of the imported cotton, and the prosperity of Bcmbay is dependent, in 
the main, and indeed of the rest of the country, on the fortunes of the textile 
industry.

Sir, I would like to make one observation about the Indo-Japanese Agree­
ment which is due to expire at the end of this year,. In the negotiations which 
will precede its revision, I would strongly urge the Government to bring into 
one picture the various interests involved in the matter of the textile industry.
If I may make a concrete suggestion, I would welcome a Tripartite Conference
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in which India, Japan and Lancaahire would be represented on terms of equa­
lity. I am confident, Sir, that with goodwill and patience, a fair and equitable 
agreement can be reached acceptable to all parties, but under no circumstances 
should any one-sided agreement be forced upon this country, for that would 
lead to further deterioration in the conditions of our indigenous textile industry
• and cause misery to millions connected with it.

Sir, with regard to civil ayiation, may I at the outset observe that it strikes 
me as an efficient and economically run department. There are, however, 
two items on which I would seek a little information. The first is an allotment 
of Rs. 2,11,000 for the forthcomi^ year as a grant-in»aid to the Indian Trans­
continental Airways, Ltd. If this grant is given to the Company because it is 
conducted by Imperial Airways, LW., and carries the English and Australian 
air mails between Karachi and Rangoon rm Delhi and Calcutta, I have no objec­
tion. But I would like to know. Sir, why there has been an increase of 
Rs. 51,000 in the grant to the Company for the comi^ year. Secondly, Sir, I 
find a new item of Rs. 1 lakh under the head financial assistance to National 
Airways, Ltd. May I know. Sir, whether the Honourable Member accepts the 
principle of giving such assistance to all companies, whether old or new, which 
aim at speeding up internal communications in this country ? If it be a general 
principle with the Government to assist all on the same basis, I have no objec­
tion to this financial assistance being given to a particular company. But, 
Sir, it must be a fair field for every one and no favour shown to one party. I 
would be grateful to the Honourable Member if he will explain to the Hpuse 
whether he would be prepared to ofiFer similar assistance to new Indian com­
panies which may be started in the future.

May I say a word, Sir, about the programme of the Government for deve­
loping broadcasting in this country ? It will no doubt be a service of increaa- 
ing value to all of us. But, Sir, I would request the Government to take into 
consultation commercial opinion, both Indian and European, so that broad­
casting programmes may be made of the utmost possible utility to trade and 
commerce in this country.

We have been told, Sir, that Defence expenditure will not go down in the 
coming years, but increase by gradual stages. Sir, I am convinced that con­
siderable economies are still possible, as I indicated in a speech not many weeks 
ago on the floor of this House, oven without a reduction in the number of troops. 
Apart from that, I would like to add. Sir, that on the civil side too, especially 
in the Railways, there is scope for retrenchment. Sir, if I may cite the example 
of Bombay I would suggest to the Honourable the Finance Member to approach 
the subject of retrenchment in central expenditure in the spirit in which the 
Government of Bombay approached it a few years ago.

Sir, I hope the Honourable Member will not take amiss the criticisms 
which I have felt compelled to offer. I am anxious, Sir, to see the spirit of 
goodwill between Britain and India become increasingly evident in the years 
that lie ahead of us. The relationship between the two countries will grow 
more harmonious and confer advantages on both only to the extent that the 
Honourable Member succeeds in giving us convincing proofs of his desire to 
help the agriculturist, to assist the villager and to stimulate the development 
of industry in this country. May I remind him, Sir, of a statement which Mr. 
Snowdon, as he then was, made in Lancashire in 1929 on the eve of the generJ 
election in Britain that year ? Mr. Snowdon is reported to have said that if 
the earnings of the Indian masses could be increased by a farthing a week, 
JBritish trade with India would be doubled. Since that statement was made,
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the value of agricultural produce in fchis country has, as I have already indicated, 
fallen by more than half ; and not o^ly have the Indian masses suffered great 
privations, but British trade too with this country has declined sharply. I am 
Bure, Sir, that the Honourable the Finance Member realises that the prosperity 
of India and an increase in the purchasing power of the Indian masses will not 
only solve many of our economic problems, but have a beneficial effect on ' 
British trade with this country.

Th e  H onourable Mah akajadh iraja  Sir  KAMESHWAR SINGH of* 
D arbhanqa  (Bihar and Orissa : Nominated Non-Official): Sir, it is an irony 
of fate that the Finance Bill is in the certified form. I venture to think that 
with a surplus Budget like the one which has been presented to us this year, 
it would have been possible to bring about more reduction of taxes if in the 
other place the heart would not have been allowed to overpower the head. 
It would have been, if I may say so, difficult for the Goveiiunent to resist 
the demand of the Legislature if it would have been practicable. But, Sir, 
it is too late now to cry over it.

I take this opportunity therefore to make a few observations on the 
budget provisions in the hope that they will receive due consideration from the 
Gk)vemment.

While I fully appreciate the proposals of the Government regarding the 
reduction of taxes on income, and provision for giving provincial autonomy a 
sound financial start, it is a matter of great disappointment to me that the emer 
gency taxes still exist. When these taxes were first levied it was understood 
that the Government would remove them as soon as they could do so. We 
had hoped that Sir George would take the surcharge away. But what do we 
find ? Even Sir James is not able to do so. Every year brings in firesh items 
of expenditure tliat take precedence over their complete removal. That is 
how the pledge has been kept! Heaven alone knows how long this is going 
to continue ! 1 wish, Sir, to êmphatically urge upon the Honourable the
Finance Member tliat our protest sliould not be lightly treats and the removal 
of emergency taxes shouW be put down as the first item for giving relief to the 
taxpayers in the immediate future.

I need not say that I greatly value the solicitude of Government for rural 
welfare. Although it is primarily the duty of the Provincial Governments to 
deal with the problem, it will, I think, be a good thing if the Government of 
India as a co-ordinating body collects data, studie.? the conditions of the people 
as a whole, draws up a definite plan of country wide development and constantly 
helps and guides the Provincial Governments to carry it out partly with its 
own resources and partly with the funds given to it by the India Government. 
Haphazard actions do not appeal to me. They do not take us very far. It is 
odrtainly one of the most pressing problems today and I think officials and non­
officials alike should contribute towards its satisfactory solution. I wish the 
Rural Development Fund rapid expansion and I trust. Sir, that the Govern­
ment will take every possible (̂ are to see that not a pice is misspent and the 
country gets full benefit from the taxpayer’s contribution to the Fund.

In spite of what has been said in this House and elsewhere, I regret that 
I do not find myself in agreement with the Honoiu’able the Finance Member 
with regard to his proposal for the reconstruction of Quetta from revenue. 
The city we all know will be reconstructed not onĥ  for the present generation, 
but for generations to come, and I feel that it will be unfair and unjust if the 
burden of taxation, instead of being distributed over as long a period as 
possible, is put on our shoulders. Paying the cost of reconstruction from reve­
nue will, I am afraid, stand in the way of the taxpayer getting the full benefit
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<of a surplus budget for a long time, and in the event of a dofioit budget in the 
near future, may result in muoh heavier taxation. I am strongly opposed to 
the idea of aaorificing the taxpayers of today at the altar of nnanoial 
orthodoxy.

Sir, the imposition of the excise duty on sugar may be bringing a good 
revenue to the Government but it is to a great extent neutralising the effect 
of protection. The import figures indicate that foreign sugar still holds the 
market to an appreciable extent. Although the minimum price of sugar has 
been fixed, in my province the canegrowers are not satisfied with it and factory 
owners find the m%r^n of profit to be so sm l̂l that they are not in a position 
to pay more. This is inde^ a very deplcurable state of things. Sugarcane 
is one of the very few money-fetching crops for the agriculturist, and since the 
grant of protection industrialists have invested a large amount of money in 
sugar factories. Sugar plantation has consequently increased and it will be a 
great disaster if the sugar industry is allowed to languish. I hope, Sir, that 
both the Provincial and Central Governments will keep a close wat<3h over it 
and help it to tide over its difficulties. In this connection, I am very glad to 
note, that the Government has allotted funds for sugarcane research and I am 
tempted to enquire from the Honourable the Finance Member what steps he is 
going to take to acquaint the farmars with the result of the researches and 
advise them about the best way of carrying on their agricultural operations.
I think, Sir, that the Government should direct the Research Dapartmeat, if 
they have not yet done so, to suĝ êst practical ways and means for the improve­
ment of agriculture keeping in view that the peasant population of this country 
is widespread and it is not in a position to take advantage of expensive and 
complicated devices. Further, the Government should take steps to bring 
agricultural materials within easy reach of the cultivators, so that they may 
not have to wander far in getting the necessities of better farming.

Before I conclude, Sir, I must express my satisfaction at the postal conces­
sion which the Government proposes to give. Apart from the actual relief to 
the correspondents in general it will save the unwary of them a lot of vexation 
which the inadequate weight had been causing them. While I quite appreciate 
that the extension of postal facilities Is far more important than reduction in 
postal rates by three pies I hope, Sir, that in view of the general demand for 
the half anna post card, the Posts and Telegraphs Department will consider the 
proposal sympathetically and meet the wishes of the general public as soon as 
practicable.

With these words, Sir, I support the Finance Bill.
The Council then adjourned for Lunch till Half Past Two of the Clock.

COUNCIL OF 8TATS. [SOth Mabch 1986.

The Council re-aŝ êrobled after Lunch at Half Past Two of the Clock, 
the Honourable the President in the Chair.

T hk HoNornABT.B K umar NRIPENDRA NARAYAN SINHA (West 
Bengal: Non-Miihamtnadan) . Sir, wlienever a recommended Bill is placed 
Ixdfure us we are asked to perform a duty which is neither very congenial to the 
House nor congenial to the elected Members. This year onco again the recom­
mended Bill made its appearance l>efore us for being passed in the form in which 
it has l>een brought to this House, tlie other House refused to sanction the 
imposition of the salt duty, and also sugge«vted the reduction in the price uf post 
x̂ ards from nine pies to six pies. As regards the salt duty, I must submit, that



30 for as Bengal is concerned, there is a very strong f̂eeling against this tax. 
The poor villagers of those districts, lying on the sea coast, feel that their rights 
of producing ^ t  have been deprived. They have been precluded by legisla­
tion to produce salt even for their own consumption. They feel also that 
their right has been curtailed for maintaining a syst.em of administration whose 
cost i<̂ beyond proportion. Whether right or wrong, the notion about the top̂  
heaviness of the present form of administration exists amongst the masses. It 
is the duty of every one, whether a Member of the Legislature or a Sfember of 
the Executive, to remove such ideas from the minds of the masses. But so 
long as this idea remains in the minds of the masses, their representatives can­
not do anything, but to suggest and press for the abolition of such a tax. 
Tliis is exactly what the other House has done. I for one do not like to discuss 
whether the action of the representatives in refusing to vote for the salt tax 
is right or wrong. I am stating only facts. On the other hand. Sir, I am not 
unaware cf the fact that it is not possible for the Executive to wipe off the tax 
by a stroke of the pen as demanded by the other House. If this is dune, it will 
mean a huge loss of Government revenues. After all, the Executive will have 
to carry on the administration so long as the responsibility rests on them unrler 
the present Constitution. Whether we like it or not, the fact remains that the 
present Executive is not rei#ponsible to us but to the British Parliament. 
It is under the same Constitution that we are in this House today to criticise 
the* actions of the Government. Sir, really speaking, wo cannot have any 
(juarrel with the Executive. If we hava any cause for complaint, it must be 
against the Constitution which has not made the Executive responsible to this 
House but to the British Parliament. But, placed as we are, it i> our boundon 
dut}7̂  to place before the Executive, whether they accept them or not, the feel­
ings of the people of this, country whom we represent. Our position becomes 
all the more diHicult before our constituents when we feel that we cannot even 
suggest any reduction or alteration in the Bill before us. Sir, here at this 
stage I must say that Government is in the wrong when they propose to get 
certified even the price of the p ŝt card to nine pies. If the Government could 
accept the amendment of the other House about the postal raf̂ s for the news­
papers, they could as well have accepted the amendment concerning the post 
card rates. Had they accepted the pô t card rate amendment of the other 
House, the Executive wotjld not have been left in the indefensible position they 
are in today. I am perfectly positive tho Government would not have lost so 
miserably in the voting on the Motion in the other House for the passing of the 
recommended Bill. I must say here that though the Government is not res­
ponsible there is no bar to their being responsive to public opinion. There was 
no bar for the Executive to accept the reduction in the rate of the post card. 
The introduction of chcap postage is a boon for which the masses of India used 
to feel so very grateful in the past to the Briti-h Empire. During the war and 
after, to balancc the budget and in the name of exigencies of the Stat?, tlie price 
of the post card was raised from three pies to six pies and later on was further 
raised to nine pies. This present rate of tho post card is r eally putting a premium 
on the spread of education. It must be admitted that the system of cheap 
postage is a potent engine which helps in the rapid spread of civilisation as well 
as of education. In India the Executive themselves, by their short-sighted 
policies, one of which is the retention of the salt tax against the wishes of the 
people have given rise to the mass movement against the f)recjent system of 
administration. I admit that the Executive do try to move with the times and 
the feelings and the sentiments of the people of this country but they are always 
too late. The retention of the present rate of the pos.t card have further 
strengthened the agitation of the masse? against the present Govemmont.
I know that the Government is very anxious to reduce taxation, »nd it is also a
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sure fiwt that they will at some future 4ctte meet tbe wishes of the people in thr 
matter of the reductioaof the salt tax and the post card rates, but as usual they 
will always be ^  late to catch tiie imagination of the masses. Sir, the 
HonouraUe the Finance Member has given in the other House, during the course 
of discussion on the recommended Bill, a categorical list uf the measures taken 
b}" the present Government for the improvement of the conditions of the people 
of this country. I make bold to say that liis statement is correct in every word 
uttered, but to my mind it would have been much more desirable if he would 
have left the advocacy of those things in other hands, self praise is no praise, 
even if the actions are praiseworthy. It is not for the Executive to praise 
themselves for their own actions, but it is for the people to praise them, if and 
when they deserve. The main foundation on which the British Indian Empire 
was established was the sense of justice and the sincerity of purpose of the British 
people in the past for the advancement of the cause of the people of this country. 
Unfortonately, the present day British statesmen are adopting the most short­
sighted policy, wd are alienating the sympathies of even men who are moderates 
in politics and who can very well be called the main pillars of the present struc­
ture of the British Indian Empire. In this pre.̂ ent form of the Finance Bill, 
we are not entitled to do anything more than to place our appeal before the 
Government. I therefore appeal to them not to proceed in haste but to getithe 
recommended Bill passed in its present form. I would appeal once more to the 
Government to accept the demands of the representatives of the people, at 
least for the redaction in the price of the post card. For the present I, for 
myself, will have no objection if in the matter of salt duty the etatue quo is 
maintained till the next budget when I hope Government will seriously eonsi 
der and devise ways and means by which they can bring down the salt duty 
or at least take steps for the abolition of the surcharge on the salt duty. If thê  
Government desire to remain in power they must take steps to satisfy the 
peoplê  as the basic principle of every Government is the willingness uf the people 
to acf̂ uiesno in the decisions of tlie Government. It is the moral duty 
of every Government to meet tbe wishes of the people as far as possible other­
wise no Government can ever reniain in fX)wer under anv form of constitution.

T h e  H o n o u b a b le  Me. P. N. SAPRU (United Provinc*es Southern ; 
Non-Muhammadan): Mr. President, I greatly regret that the Finance Bill 
should have come to us in a certified and recommended form. In view of this 
fact it has become essential for us to consider whether we can support Govern­
ment or not in the proc*edure which it has adopted. I know, Sir, that the 
Executive in this countrŷ  is an irremovable Executive. 1 know, Sir, that the 
Executive has got to discjfarge certain responsibilities towards the British 
Parliament, I know, Sir, that in mattt‘Ts affecting defence, in matters affecting 
finance, in matters affecting law and order, in a Constitution like this the last 
word must remain with the Executive. These are limitations inherent in the 
Constitution, which we know only too painfully. I also know that the Joint 
Select Committee intended certification to be real, that they intended this 
power of certification to be used. The question therefore is not whether 
Government has or has not the legal power to certify. The question therefore 
is not whether the power of certification is a real power or is not a real power. 
The question really is this. Is the use of the power in the present circumstances 
wise and proper ? That is the real issue before the House and on that issue I 
must regretfully differ from my Honourable friends opposite. Everything 
which we can do legally is not wise. There arc many things that you can ^  . 
under the law, but those are things that you will not do because statesmanshipf 
wisdom, demands that you should not do those things. The question therefore
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really before the House is simply this. Was it right, was it proper, for the 
Govomment to ignore all shades of opinion, to ignore not merely Congress 
opinion—I am not thinking of Congress opinion, I am thinking of other opinion 
which exists in this coimtry—whether it was wise for Government to ignore all 
opinion and to treat all opmiori irrespective of the fact whether it was extreme 
opinion, whether it was radical opinion, or whether it was moderate opinion̂  
alike and to certify the Bill in more oĵ less the identical form in which it was 
introduced in the Lower House ? I say more or less, because in one minor 
matter an amendment was accepted and that has been incorporated in the 
present certified Bill. Now, Sir, our answer to that question would really 
depend upon what we conceive should be the relation between an Executive 
constituted like this and a Legislature constituted like this in this country. 
Sir, the question that I would like the House to consider is this. Is the course 
adopted one likely to lead to an atmosphere in which the work of the new 
Viceroy will become easier in this country, is the course adopted one which" 
would rally round the Government the more reasonable, the more responsible, 
section of public opinion in this country, or is it one which would further 
alienate public opinion from the Government ? I venture to say, Sir, with all • 
respect and in all humility that the course adopted is one which will exasperate- 
public opinion, which will not help the growth of a healthy Parliamentary' 
mentality in this country and we want, we really desire, a healthy Parlia­
mentary mentality to grow up in this country. I venture to submit, Sir, that 
the course adopted is one which will not help in the growth of a healthy Parlia­
mentary mentality in this country ; I venture to say that the course adopted 
is one which will accentuate ill-will and make Indian legislators and Indian 
Legislatures feel that they are helpless and powerless. I recognise that the 
present constitutional position is difficult both for Indians and Europeans  ̂
We do not—and I would ask my official friends to believe me when I say that 
we are quite sincere—we do not believe that your present economic and finan­
cial policy is sound. You on the other hand think—perhaps you have reason 
to think 80—that our criticism is academic and theoretical. You do not believê  
in our views, in our point of view ; we do not believe in your views and your 
point of view, and yet we have got to pull together, and how can we pull toge­
ther if we will not approach our t«,sk in a spirit of mutual accommodation ; 
and I say, Sir, with all sorrow that the Executive on this occasion has not 
approached the task in a spirit of mutual accommodation. That is the main 
reason why I must oppose the Finance Bill. I shall not go into the merits of 
the Bill. I think a procedure has been adopted which makes it incumbent on 
us to signify our dissent from that procedure and the only way in which we can 
signify our dissent from that procedure Ih bv refusing support to the Finance 
Bill.

Well, Sir, I shall assume—I am not going to argue that point, but I shall 
assume—-that the Legislature was wrong in totally abolishing the salt duty. 
Were there no other items besides salt on which Government could have yielded 
before bringing in a recommended Bill ? Was it necessary for Government not 
only to certify a portion of the Bill which related to salt but also the portion 
which related to postal rates ? What disaster would have overtaken this 
country if Government had agreed to a half-anna post card and financed 
Quetta out of capital and not revenue ? I am sorry that on this question of 
Quetta I do not agree with my esteemexi Deputy Leader, Mr. Hossain Imam. 
The House knows that Mr. Hossain Imam and I seldom differ, but it is just one 
of those matters on which I do not find myself in agreement with him. I think. 
Sir, that posterity should not be made to pay for the rebuilding of Quetta. 
For seven years our revenues are going to be mortg^ed. No disaster would 
have overtaken the Government of India if they had yielded to the wishes of th e
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L^idature and reduced postal rates and financed Quetta out of capital and not 
revenue. It may be that from a strictly financial point of views the Honour­
able the Finance Member is right in financing Quetta out of revenue and not 
capital, but, Sir, it is possible, I would suggest, to ride financial principles to 
death and I seriously suggest that the Finance Member has not approached the 
whole question from the point of view ofK>road statesmanship ; he has approach  ̂
od the question, if I may say so, without meaning any offence, 
from the point of view of a treasury official. It is never right for a 
Government to act irresponsibly ; an Opposition can act irresponsibly. 
It is the privilege of the Opposition to be irresponsible. You cannot 
expect an Opposition, and particularly an Opposition in a country 
like this, to be always responsible; but the Government stands on 
a very different footing, particularly a Government in the position of the 
Government of India The Government of India is an irremovable Executive. 
The Government of India’s main task at this supreme juncture must be to 
convince people that by Parliamentary methods they can achieve a real Parlia­
mentary system in this country, and if you, the Government of India, act in an 
irresponsible manner or if you act in a manner which does not show sufficient 
responsiveness to popular opinion, then you destroy belief in Parliamentary 
me ..hods of agitation ; you destroy belief in Parliamentary institutions. 
Therefore, Sir, I say that the Government of India should have acted in a more 
responsive, in a more responsible manner. Sir, we on this side of the House 
are not opposed to co-operation. We do not believe in opposition for the sake 
of opposition. I can honestly assure the House, Sir, that we on this side of the 
House try to discover maximum points of agreement with you. But then we 
find that there are on some matters very honest differences of opinion betweea 
you and us. We have certain conceptions which you do not share with ua. 
It is rather difficult for us an occasions to take exactly the same line as you 
take. Now, Sir, if that is the position, then it necessarily means this, that if 
we are to have co-operation there must be some mutual accommodation. There 
must be some spirit of mutual arrangement. If you will show no desire to 
Jisten to us, if you will show no desire to accommodate yourself to the extent 
that it is possible for you to do so to our views, then how can you expect us to 
be responsi e to you ? Sir, I do not think that it was necessary in the interest* 
of India, I do not think it was necessary for the essential discharge of its primary 
responsibilities for the Executive to have this Bill certified and therefore I say 
that a procedure has been adopted which violates—I will not say the letter of 
the law—but certainly the spirit of the Constitution. I do not think, Sir, 
that the great author of this scheme, the Englishman who will always live in 
our memory, the late Mr. Montagu, who will always have a place in our hearts, 
could have anticipated that this kind of use would be made of the power of 
ĉertification which is to be found in the Government of India Act. Was there 

no other course open to you except certification if you wanted the whole Bill 
preserved as it stands ? I say, Sir, there was another course open to you. 
i^ a t  was that course ? The Government could have brought the measure as 
amended by the lower House to this House and moved amendments in this 
House. I may point out, Sir, that so far as our Constitution is concerned, no 
distinction is made between a money Bill and other kinds of Bill. So far as 
our House is concerned, it has got equal powers with the other House in regard 
to money Bills. I am not going to argue whether this is a good thing or a bad 
thing. I may have my own views as to what the proper functions of a second 
Chamber are. As the Constitutiwi stands, the Coimcil of State has co-equal 
powers with the lower House so far as money Bill? are concerned. Well, Sir̂  
She Government could have brought this measure to this House. They have
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^ot a permanent majority here. There would have been no difficulty here in 
their carrying any amendment they wished to move in this House. Govern­
ment could have moved the amendments they deaired to move in this House 
and if this House had agreed to those amendments the Bill could have gone to 
the other House, the other House would then have been given another oppor­
tunity of reconsidering the issues involved and the Government would have in 
that way avoided certification. Why was that procedure not adopted ? It 
may be said that there is no precedent for such a course. But, Sir, I have often 
«aid in this House—and I repeat it again—that statesmanship is greater than 
precedent. We have to create precedents and a precedent of this character 
would have been a healthy prec^ent for the future. It may be said that this 
procedure would have delayed the p€is8age of the Finance Bill. Well, Sir, it 
might have delayed it for a few days but then there is the Ordinance-making 
power of the Governor General and you could have invoked that power to your 
aid. No calamity would have overtaken the country if the Finance Bill had 
been passed on the 5th or 0th April instead of the 31st March. But by this 
wurse Government would have shown that they were anxious to placate public 
opinion, that they were anxious to co-operate with reasonable sections of public 
-opinion, that they were prepared to discriminate between those who believe in 
‘obstruction for the sake of obstruction and those who believe in what the late 
Mr. Tilak described as responsive co-operation. But, Sir, a very different pro­
cedure has been adopted and therefore it has become impossible for ua with all 
.the effort that we might make to support this Bill and indeed it has become 
necessary for us to oppose this measure. Sir, none of us wants to create further 
difficulties in the way of the new Viceroy. We may have our views and we have 
certainly very strong views in regard to the real character of the new Consti­
tution. But, Sir, we all want to give the Marquess of Linlithgow a fair chance 
4n this country and I would say. Sir, that the Government of this country is not 
giving the Marquess of Linlithgow a fair chance. By the procedure they have 
adopted, they have made the task of the new Viceroy more diflficult.

Then, Sir, I would just like to make a few observations on certain economic 
views which were propounded by the Finance Member in another place. I 
inow. Sir, that the Honourable the Finance Member holds those views very 
sincerely but the question of sincerity is really an immaterial one. The ques­
tion really is : Are those views sound? Are we really on the road to recovery
in this country ? The tests are : What is the position of our export trade ? 
What is the state of our index figure of prices ? Now, Sir, I will not dilate on 
these points. The figures speak for themselves. The country is not on the road 
to economic recovery. At any rate it has not recovered to the extent to which 
the Finance Member would have us believe it has recovered. But the Finance 
Member in a speech which he delivered in another place went a little further 
and he demonstrated to his own satisfaction that the country is richer than it 
was in the day« of Asoka, Akbar and others and that indeed the country is 
materially much better off than it ever was in any golden age, real or imagiriary. 
Now', Sir, I am not one of those who beUeve in golden ages. I do not look to the

rist for my inspiration. I do not even look to the present for my inspiration, 
look to the future. I have no desire to enter into historical disquisitions in 
regard to the past, but there are certain chapters in Indo-Britiah relationships 

which we should both forget in the interests of both the races. Is the Finance 
Member really satisfied with the economic condition of India under British 
Tule ? Is it a compliment to British administration that after very nearly 
160 years of British administration the average income of this country is only 
Rs. 82 per head per year and that there are not more than a lakh and fifty 
thousand people who pay an income-tax on an income of less than Rs. 2,000 t 
India may or may not have been a country overflowing with milk and honey
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one time of her history—we have no proper statistics of those ages but the 
Honourable the Finance Member has relied upon certain historical books and 
I can rely on certain historical books too. I have here a passage to be found 

 ̂ in the monumental work of the great Elphinstone. This is
‘ what Mr. Elphinstone says about the state of Hindu India:

“ All the descriptions of the parts of India visited by the Greeks give the idea of a
country teeming with population, and enjoying the highest degree of prosi^rity..........I ta
numerous commercial cities and portfl for foreign trade, which are mentioned at a la^r 
period (in the Periplua), attest the progress of the Indians in a department which more* 
than any other shows the advanced state of a nation..........Arrain mentions with admira­
tion that every Indian is free..........The army was in constant...........pay during war and
peace..........The police is spoken of as excellent. Megasthenes relates that in the camp o f
Sandracottus, consisting of 400,000 men, the sums stolen daily did not amount to more
than about £3..........The fields were all measured, and the water carefully distributed for
irrigation ; taxes were imposed upon trade, and an income-tax levied from merchants and'
traderA. Royal roads are spoken of by Strabo and milestones......... Gold and gems, silks
and omamenta were in all lamiliee ; the professions mentioned show all that is necessary
to civilised life..........The number of kinds of grains, spices, etc., which were grown afford
proofs that the couhtry was in a high stat^ of cultivation........... Their internal institu­
tions were less rude; their conduct to their enemies more humane ; their general* 
learning much more considerable ; and, in the knowledge of the being and nature of God 
they were alrecKly in possession of a light, which was but faintly perceived, even by the 
|Oftiest intellects in the best days of Athens **.

Then, Sir, speaking of the great days of the Moghul Administration in this 
country—and we, Sir, Hindus and Muhammadans, do not look upon Moghul 
rule as foreign rule; it had l#ecome really indigenous rule—speaking of the 
great achievement*? of Moghul rule, Bernier, who visited India in the reign of 
Shahjahan, gives a glowing description of his capital. He speaks of hi» 
immense treasures, gold and silver and jewellery, ** a prodigious quantity of
pearls and precious stones of all sorts ” ......... and marvels over the incredible
quantity of manufactured goods......... “ Embroideries, streaked silks, tufts of
gold turbans, silver and gold cloth, brocades, network of gold etc. Tavernier 
also gives a long description of the manufactured goods, and dwells with 
wonder on the “ marvellous peacock throne, with the natural colours of 
the peaeock’s tail worked out in jewels, of carpets of silk and gold, satins \dth 
streaks of gold and silver, endless lists of exquisite works, of minute carvingH, 
and other choice objet̂ ts of art

Then, Sir, >Sir Henry Cotton, writes in his Ncu Tri'iia that when Clive 
entered Murshidabad, the old capital of Bengal, he wrote of i t :

** This city is as extensive, TOpulous and rich as the City of Liondon, with thi» 
difference that there were individuals in the first possessing infinitely greater property 
than in the last city

Well, Sir, I said that there were chapters in the history of the relations of 
the two races which had better be forgotten by both in the interests of both 
England and India. As the Finance Member has chosen to refer to this aspect 
of Indo-British relationship, perhaps, Sir, the House will forgive me if I we^ 
to trouble the Hou*  ̂with certain quotations in regard to what the Ea?̂ t India 
Company did in this country in the remote days of British administration.

The H o n o u r a b l e  t h e  PRESIDENT: Was not the Finani'e Member 
pn>voke<l to reply on that point by Congress Members in the other House ?

Tbe Honoukabi.e Mk. P. N. SAPtlTJ : I do not really understand this 
word provoked I am not here, Sir, to defend the Congress Members. 
B u t I should certainly say that a responsible Treasury Front bencher ought 
not to make statements light-heartedly ; he ought to make statements with a
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igreater degree of responsibility than spokesmen of a mass political organiaa- 
tion. Sir, if the House would rather that I did not quote, I will not quote ; 
but I have a number of quotations and I can supply those quotations to the 
Finance Member. I can suppl/ him with numerous authorities which ought 
to make him pause and ask himself this que.stion, “ Was everything all right 
iirith the establishment of BrititjJi rule in this country ? Were the methods 
employed just and fair and humane ? These are questions, Sir, which we 
•might ask ourselves. We ought to have an introsj»ective habit of mind in 
•these matters.

The HoNorHAB!. e the PRESIDENT : You do not for a moment suggest 
that when Government is accufled of deceit, cunning and mismanagement, 
they are not to defend their policy ?

Thk HoNorR\Br.E Mh. P. N. SAPRU : There are ways of defending 
policies. 1 think, Sir, one can defend one’s policy without being offensive to 
one’s opponents, without entering into the regions of controversies which do 
not relate to the present, but to the past. Anyway, Sir. I will not trouble the 
House with those quotations. The quotations are there. I can supply those 
quotations to the Honourable the Finan(̂ e Member if ho cares to have a look 
into them. I am sure he knows them himself. Wbat I was saying was this, 
that it is one of the tragedies of the situation in India that neither we, 
Britishers, nor we, Indians, are alisolutely intellectually honest in these matter*.. 
You have a certain point of view to defend : therefore, you must invoke history 
and politics and economics to your aid. We have a certain point of view to 
push forward and therefore wo must invoke history and economics and 
politics to our aid. I do not think that we shall ever be able to develop real 
intellectual honesty in this country unless our political relations are based on 
a new footing.

So far as the financial aspects of the Finance Bill are concerned, they hare 
teen commented upon and criticised by other speakers on this side of the House. 
I do not wish to go into those issues myself very much. But I should like 
just to stress one point, and that is, that we do desire now in this country a 
change in the monetary policy of the Government of India. An expansionist 
•currency policy is always laughed out by our very orthodox financiers in this 
country. If the Honourable the Finance Member says that he does not look 
upon induntrialisation as a panacea for unemployment in tliis country then 
1 say none of us looks upon industrialisation as a panacea for unemployment.
I am in favour of industrialisation, but I do not look upon it as a panacea for 
the economic ills from which this country is suffering. Even in highly indus­
trialised countries, on account of the nature of the capitalist system, there is 
a good deal of unemployment. But then, what is the alternative to industria­
lisation ? The Honourable the Finance Meml>er has never answered that 
question. But, as far as I ha\ e been able to understand him, he l̂ elieves that 
we must ruralise India, that we must go on emphasising agriculture to the 
exclusion of industry : or, in other words, India must continue to remain an 
exporter and producer of raw materials for the benefit of countries ^hich are 
manufacturing countries.

Thie H o n o u r a b l e  t h e  PRESIDENT : I do not think you are putting a 
fair interpretation on the statement made by the Finance Member on that 
point.

Thk HoN’OiTRiiu.K Mh. P. N. SAPRU : I shall be glad to be correctedi 
b u t that at any rate is the general impression which his speeches have created
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in this country and it would be a good thing if he could remove that impret îon. 
Muclx of the prejudice—if I may u?c that word—which is connected now witb 
the Finance Member is due to the growing belief that he stands fur a policy 
not of rapid industrialiRation but of niralittation. I 8baH be glad if my speech 
gives the Finance Memlicr an opportunity of contradicting this belief and 
clarifying his position. But what I was saying is, What are you doing to hel^ 
the agriculturist in this country ? Are you doing an3rthing to raise Sie levw 
bf agricultural prices in this country ? Gtovernment says, We have a lot of 
B^pathy with i^culturists : we ai  ̂ spending a crore of rupees over rural 
development’*. That is all right, but what are they doing to raise the level 
of agriciJtural prices ? And the view which we have strewed here is that, in 
order to raise the level of agricultural prices, it is necessary for Qovemment 
to follow a policy of moderate currency expansion. That policy, Sir, has been 
followed in other countries. It has succe^ed as I fx>inted out the other day 
to this House, in Sweden ; it has succeeded to a certain CKtent in the United* 
Statehj of American T might <iuote the R e| X )rt of the Director at the Ninetê n̂tk 
Session of the International Labour Conference :

** From the above survey it is evident that the countries with currencies depreciated 
since the depression have all improved their employment position to a greater or lesser 
degree. It may be asked, however, whether this result has not been less by depreciation 
itself than by the policies of internal credit expansion, cheap money, borrowing for schemes 
of national ^velopment or making money available on easy terms for private enterprisa 
which abandonment of the gold standard made practicable. It remains to be seen what 
has been the effect of deflationary policies as practised by countries whose currencies have 
been ^paintained in a fixed relation to gold

And, Sir, other countries which have benefited in varying degitjes by* 
action along these line- are Great Britain, Portugal, Canada and Australia. 
In the partial recovery eflfected in Great Britain depreciation of the currency 
and the various measures adopted to expand credit at cheap rates have played 
the principal part. To the latter cause must be ascribed the remarkable 
boom in building. The index for residential building (192S==100), which 
stood at 100*9 in 1931, rose to 155’ 3 in 1933 and to 173*4 in 1934. Most of 
this activit}  ̂was due to private initiative, though it was hel|>ed to some extent 
by Government aid for «lum clearani?e.

Sir, therefore there is nothing very revolutionary or very insane about 
the policies for which our business men, our industrialists and uur politiciaa 
stand. It is easy to sneer at them or to laugh out their policies. Unfor­
tunately our indostrialists and our politicians have no chance of carrying 
those policies into effect. You ha\e had a chance of carrying into effect your 
policies, and we are certainly eptitled to say that you have not succeeded and 
^at we have never been tried. If we had been tried we might hav« done 
better.

Therefore I do not wish to take up more of the time of this House. What 
I ^ould say is that I consider that it is our duty to vote against this m e a su r e ^  
and we are voting against t h is  measure with a full sense of r e s p o n s ib i l i t y .  
We feel that in the course Government have adopts they have treat<̂ <l all 
sections of public opinion, I will not say with contempt, but certainly unfairly, 
and having regard to th(̂  constitutional issues which are raised by certifivation 
it is impossible for us to Kupj'iort the Finance Bill and that indeed we must 
vote against it. These are all the observations that I have got to make on ihm 
FinaP( e Bill.
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The H o n o u r a b l e  Mb. R. H . PARKER (Bombay Chamber of Commerce) : 
Sir, I join with Mr. Sapru in regretting the certification of this Bill, but I 
must say that I put it down to other causes than those to which he attributed 
it. I think that Congress having left a deficiency of some Rs. 10 crores in th6 
Budget there was no alternative,

The Honourable the Finance Member has already made a speech on the 
Budget in this House but I am sorry to say I cannot regard it as a reply. He 
rather dealt with the matter on the line that if ̂  says Yes and B says No” 
they can neither of them be right, the one cancelling out the other. I say 
that A must be considered and B must be considered, and one of them may 
be right. He has in toother place given his reasons for not accepting ouj» 
views, and as far as we are concerned, we propose to vote for this Bill in toio.

Some Honourable Members have complained about the incidence of the 
salt tax. It does seem to me that the salt tax having an incidence on the 
people of something like five annas per head, as I understand, is a very 
reasonable tax and ought to be continued. And when you think that these 
people who pay their five annas get all the protection which another man gets 
who may be paying lakhs of rupees in income-tax and super-tax, I do not 
think he has any cause of complaint.

The Honourable Mr. Shantidas Askuran referred to the fact that eight- 
members of the Mulji Jetha Market are now paying super-tax with a limit 
of Rs. 30,000 instead of Rs. 50,000 and eight were previously paying 
on an income above Rs. 50,000. I suggest that that indicates the cleverness 
of those with incomes between Rs. 30,000 and Rs. 50,000. As to his remarks; 
regarding the mill industry, I would personally ask the mill industry to help 
itself first and ask Government to help it afterwards. Like a good many other 
industries in India it seems to think that Government ought to help it by 
indirectly taxing the poor. It has been suggested that other countries with 
high protective tariffs are in a better position than India. I must say I cannot 
agree with that at all.

As regards post cards, I am not in favour of the reduction suggested in th# 
other House because I think we ought to regard the Posts and TelcOTapha 
Department as a commercial department and we ought to be very slow to* 
encourage any commercial department to run any portion of it at a loss.

. With regard to Quetta, I must say that I am still unconvinced that 
Quetta ought to be rebuilt at all. I am strongly of opinion that it is a matter 
of communications and not a matter of rebuilding. It reminds me of Bombay 
15 years ago, when they made a lot of land at vast cost when all they ought 
to have done was to improve communications, and we have been suffering for 
it ever since. But if you assume that Quetta must be rebuilt, then I agree 
with the Honourable the Finance Member and with the Honourable Mr̂  
Hossain Imam that this should be done out of revenue, subject to this, that 
I assume—and I would like the Honourable the Finance Member to correct 
or to agree with me—that this money is being spent on replacing assets which 
have been lost and that those assets will not be producing a greater revenue 
than the assets which they are replacing. I personally think that if that 
is the case, to finance it out of borrowing would be only justified by absolute 
necessity.

Then there is one other point on which I am in a^eement with the 
Honourable the Finance Member in principle, but I think he dealt with it 
quite wrongly. He agreed that you ought to be allowed to carry forward 
business losses for income-tax purposes. I think everybody a^ees on that 
a0 a matter of fact; but I do think that if you agree that a tax is inequitably
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«zid wrong yoa ought to canoel it and put on a tax which is equitable and rights 
I  think it is quite wrong to carry on with a tax which you admit is wrong.

Sir, I support the Bill.

Thb Honoubable Mb. G. S. KHAPARDE (Berar B»epresentative): 
Sir, 1 did not intend speaking, but 1 speak now because I find that the discussion 
lias gone somewhat wrongly. It is W ng discussed too much from a scientific 
point of view. When I was young I got dyspepsia and I could not digest food 
4it a ll; then the doctors came, vaids came, but they were not able to do any

f[ood. My mother hit upon a plan. She said,'* You ate too much and there- 
ore you got this dyspepsia Then she asked me to sit down to the meals. 

She got very good food prepared. She said,** This is the food. Just see ; 
you do not eat i t ; if you eat it you will get dyspepsia ” , In that way she went 
on for 16 days and starved me during that period ; at the end of the 15 days the 
dyspepsia was gone. Government might say, “ If you cannot manage it and 
you always do wrong, then you will have no power on the Budget at all 
The form has however to be kept. It might be sent to the upper House with 
An order that it should be p a s^  in that form ; if not it will become law all 
the same. It is just like my mother bringing food to me and showing it to 
me. That is how the Government of India every year presents us with this 
thing, and says, ** Take care, you are not to eat, if you alter it, it will be 
taken away from you Why do you make this farce ? What is the good of 
this ? They might its well have said the other House rejected it and the 
Viceroy makes it into an Act on his own powers. It is needless waste of 
breath here and my Honourable friend bringing large books and quoting from 
those things, hunting up political economy. What for and few whose ears ? 
It falls on deaf ears. The Government of India Act should be amended in this 
way that if the Government wants it may submit the Finance Bill to the 
upper House and if they do not want to do so, not submit it at all. That 
would be a much more easy procebs than thifl. This is all I have got to say. 
I  shall vote against it.

The Honoubable Diwan Bahapub G. NARAYANASWAMI CHETTY 
^Madras: Non-Muhammadan) ; Sir, I shall not take up the constitutional 
issue raised by my friend Mr. Sapru as to the powers of this House to alter the 
[Finance Bill. My Honourable friend Mr. Khaparde very aptly put the whole 
•case before the House and from his point of view it is a waste of time for the 
House to have discussed this Bill.

The H o n o t j b a b l e  Mb. HOSSAIN IMAM : Are you going to vote with
ms ?

j

T h e  H o n o u b a b i ^  D i w a n  B a h a d u b  G. NARAYANASWAMI CHETTY : 
1 shall let you know later on. My Honourable friend the Deputy Leader of 
the Opposition conclude his very long and interesting speech by saying that 
we could not do anything with this Bill because it has been certified by the 
Ticeroy. That is the position, but unfortunately I find that the other House 
lave gone at random and they went on and on and dropped altogether Rs. 10 
'Crores from the Finance Bill. How is the administration to be run ? They 
'O u g h t  to have been careful to see that the Government could adjust their 
Budget. So far as the post card is concerned, I fell very strongly and I r e g r e t  
-very much that the Government were not able t;0 accept the decision of t^e 
4>ther House. My Honourable friend Mr. Parker from Bombay just now
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«aid that he does not agree with the reduction. As a matter of fact, 
villagers use a large number of post cards. I remember the time when we 
had the three pie post card ; then it was increased to six pies and then to nine 
pies. I was hoping that if the Government could not accept other amendments 
of the other House they would at least accept this amendment of the post 
card rate and fix it at six pies. When this was brought up in 1931 as an 
emergency measure, the Honourable Member in charge then, Sir Joseph 
Bhore, with whom I had a private conversation about this, said : “ I shall 
do my best to see it reduced in a year if things are getting on satisfactorily ; 
in 1932 we shall be able to restore it to six pies ; but nothing has been 
done even in 1936.

Coming to the surcharge on income-tax and super-tax, my friend 
Mr. Hossain Imam said that he did not agree at all to reducing that. Probably 
it does not touch his pocket. But it does touch the pockets of many others 
here. I am very glad to see that Mr. Parker very strongly opposed it. He 
said and very rightly—that whatever we do, we cannot touch a certified Bill. 
That is the whole position. I therefore appeal to the Honourable the Finance 
Member, who I am sorry to say is not here, to give relief to these over-taxed 
income-taxpayers. Some concession is shown this year and 1 hope the whole 
surcharge will be wiped away next year at least so that the pledge given by 
Sir George Schuster might be redeemed. In 1931 he said that this was a 
temporary measure which would be removed as soon as possible. I find it 
went on even in 1934-35 and it is only in 1936-37 that a small remission is 
given. I do hope that in justice to the industrialists, merchants and bankers, 
the whole surcharge will be wiped away at least next year. I appeal to the 
‘Government of India to be more sympathetic in the matter of the poor man's 
communication, that is, the post card, and in the matter of other remedies 
which I have suggested. We have no option but to support this certified 
Pinanee Bill.

T h e  H o n o u r a b l e  Mb. SATYENDRA .CHANDRA GHOSH MAULIK 
‘(West Bengal: Non-Muhammadan) : Mr. President, the maxim that ho
who pays the piper must call the tune does not seem to find much favour in 
the City of Imperial Delhi. Whatever is said in this place or elsewhere and 
whether the taxation proposal is agreed to by the Legislature or not the Exe­
cutive must have it restored in its entirety under the special powers. The 
^nancial pandits are so very infallible in their calculations that a single depar* 
ture from their proposal would unbalance the Budget and therefore needs must 
^and as it is in the interests of British India. It is not the only time that the 
Bill is before us in a recommended form. It has become almost a precedent 
^ at this certified and recommended Bill should receive the support of this 
Honourable House even if it be rejected in another place.

The Executive have not shown any regard to the criticisms in another 
House and has flouted public opinion entirely, which shows to what extent an 
unresponsive Executive, irresponsible to the people can go in their stub­
bornness. The sham nature of the reforms is clearly manifest before the 
public, and we get a foreshadow of how the special powers are going to be 
•used in the next reforms.

I do not want to rush into constitutional issues, but, Sir, to my mind it 
«eems. it was not the intention of the framers of the present reforms that Gov- 
»emment tihould fall back upon the Council of State in which there is an official 
anajority to have a recommended Bill passed which did not find a passage in 
4«iother place. In this connection, Sir, I will read, with your permiBsion, a
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few lines from the ReJport of Hhe Joint Select Committee on the Government o f 
India Bill. It says : .

“ The Committee have no heaitation in accepting the view th»t the Governor Q^eral 
in Council should in all circumstanoea be fully empowered to aecnre legislation which is- 
required for the dischai^e of his responsibilities ; but they think it is unworthy that suolit 
responsibility should be concealed through tiie action of a Council of State specially devisecb 
in its composition to secure the necessary powers

I ask the House to consider the implioation underlying those words. My 
Honourable fhends Raja Ghassanfar Ali Khan and Mr. ^pru have already 
dealt at length with the constitutional points, and I do nob want U> discuss 
them any fi^th^.

It is not within tiie range of practical politics for us in this House con­
stituted as it is to alter or amend the Bill in any way, much less to throw it out 
altogether-. It th^fore follows that all our arguments and criticisms offered̂  
on the Finance Bill will be more or less of an academic nature. But at the 
same time it is our duty to ventilate our grievances before we vote the supplies 
not with the idea of destructive criticism but with a view to their being re­
medied in the n^r future. The first and foremost in order of importance 
which comes to our mind is the Defence Department—a department which 
spends Rs. 46 crores of public money. It has always been the subject-matter 
of much criticism and the target of attack both here and in another place. 
Particularly in view of the fact, that unless we are able to take a larger shares 
in our defence we cannot aspire to become a self-governing dominion. That 
brings me to the vexed question of Indianisation. Much has already been 
said about this and I do not want to go into the details of this subject and I 
will only point out that the intake in the Indian Military Academy has not 
been increased in spite of the repeated demands of the public. We were told 
a few months ago that the right type of young men do not come forward for 
army service. But, Sir, may I know what steps the Government are going 
to tak  ̂ to ensure the recruitment of the right type ? What is the definition 
of the right type ? If we could get the right type for the Indian ttvil Service, 
Indian Police and other alMndia Services, why is there a dearth of young men 
for army service ? There must be some fundamental defect in the system 
of recruitment and it is up to the authorities to find it out and remedy it. Edu­
cated smart young men of good social position are turned down simply because 
they do not, to use a hackneyed expression, belong to the martial classes or 
because their distant relatives hold diifferent political views.

The fact that Government is not taking as much interest as they shoukl to 
improve horse-breeding in India calls for some comment. A large percentage 
of army mounts have to be imported firom Australia, a system which does not 
sp^k well for the Remount Department. The Defence Department main* 
tains, I understand, a Military Dairy Farm. May I know if it is run on com­
mercial lines and whether the amount spent on the upkeep of this Department 
is commensurate with the gain ? A sn^l percentage of the dairy produce i» 
consumed by the army and the rest is sold to the civil population.

Coming now, Sir, to the administration of the Indian Territorial Force  ̂
I venture to point out that the way in which it is run is far from satisfactory 
and defeats the very object with which it was started. In Bengal where we 
have an Indian Territorial Force unit, for the last two years, for reasons be^ 
known to the Government, no annual training camp was held and the Uni- 
▼ersity Training Corps Battalion in Bengal was also deprived of its annuat 
fortnightly camp training in he year 19^-35* If you do not train them u^
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how can you expect them to be efficient ? There is a move I understand to 
reduce the strength of the Indian Territorial Force, inchiding the University 
Training Corps units. Such an action is bound to create resentment in the 
minds of the public. It naturally drives the public to think, and rightly toô  
that Government do not want to make the Indian Territorial Force a success. 
After the reorganisation of the Indian Territorial Force and the Auxiliary 
Forcc (India) due to the recommendation of the Shea Committee, we expected 
that there should be very little difference in the treatment of these two sister 
units. Butj^Sir, in actual practice we find that it is not so. Whereas the 
AuxiUary Force are allow^ to carry army rifles, the University Training 
Corps units are debarred from using them and carry D. P. rifles. The only 
time they get the army rifle is at the time when they fire their annual musketry 
course at the range. This shows that there is racial discrimination and distrust 
of Indians.

The recruitment for the Indian Medical Service calls for a great amount 
of criticism. At present the ratio of the recruitment of Europeans to Indians 
in the Service is 2 to 1. Not long ago, a Resolution was moved in this House ' 
by a nominated Member to alter this ratio, but alas, Sir, even a nominated 
Member could not get that Resolution through in this House. When the ratio 
of the Indian element in the Indian Civil Service is being raised to 50 : 50, it 
stands to reason that the Indian members of the Service would not mind being 
doctored by Indians. There cannot therefore be any reason why the same 
ratio should not be maintained in the recruitment of the Indian Medical Ser* 
vice.

I would like, Sir, to invite the attention of the Postal Department to the 
fact that one of the principal items of revenue is the telephone service which 
in the presidency-towns is at present being maintained by private companies 
at a great profit to their shareholders. Why cannot Government buy them 
up and augment their revenue from this Department ? Money is cheap at 
present and they could easily raise a loan for this purpose. It would add con­
siderably to their revenue and ultimately enable them to reduce the rates of 
postage. I do not want to say much about the reasonableness of the reduc­
tion in the price of post cards because it has already been supported by all the 
Members who have spoken before me. I only wish to associate myself with 
them in pressing for its reduction to six pies.

The Imperial Council of Agricultural Research, I would urge, should set 
apart some money for carrying on research work on jute with the possibility 
of this product being more profitably utilised than at present. It would help 
to raise the price of jute in Bengal and would mean prosperity for the poor 
peasant.

Sir, I am glad that the lower limit of income-tax has been raised to Rs. 
2,000, and in this connection I would like to suggest to the Honourable the 
Mnance Member, that the hill allowances should not be subject to income- 
tax. It would be a great hardship to the poor clerks who have to move up to 
Ihe hills along with the Government if these allowancas are subjecfeei to income* 
tax deduction as it would mean an increase in the rate of income-tax.

Last though not least in point of importance, which calls for comment is 
the standard maintained both in the judicial and administrative sides of the 
High Court in Calcutta, and requires careful scrutiny. The relationship bet­
ween the Bench and the Bar is not as it should be, thus hampering the admin­
istration of justice. The litigants suffer to a great extent, '[^is has been 
the subject of much criticism in the local Council and people in BAigal are 
beginning to lose faith in British justice as administered in the High Courts
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Tbere is an acoumulation of work due to too many holidays and vacations. 
1 understand there is a proposal to increase the number of ^ditional Judges, 
but, Sir, what we want i3 quality and not quantity. I would venture to sug­
gest that His Majesty’s Govemmeno be approached to set up a Royal Inqui^ 
‘Oommittee with particular reference to the standard of work maintain^ in 
the High Court.

Sir, before I resume my seat, let me once again appeal to His Excellency 
iihe Viceroy, who has always evinced great concern for the people of India 
and has spent the best part of his life in India, to reconsider his decision and 
reduce the price of post cards at least, an amendment which was commented 
upon wiijh approval by every section of the House in another place. This will 
be an act of grace and will be very much appreciated by the public at large. 
It is not yet too late to be generous if he cannot be just.

The HoNorRAULK Khan Batiadub Dr. S i r  NASARVANjI CHOKSY 
(Bombay : Nominated Non-Official) : Sir, inasmuch a« I am neither a con 
stitutional expert nor a commercial magnate, I do not propose to enter into 
the relative merits of the various questions raised. I would however like to 
say a word or two about some matterfi which are of importance for the people 
of this country. Before however I refer to these I would say that eleven auto- 
numotis provinces are coming into existence next year, and I wonder whether 
the principles and policies that have been enunciated by the speakers who 
haA e opposerl the Finance Bill will be taken to heart by them, adopted and 
acted upon when they come to hold offices under the new Constitution ?

Sir, the unprecedented increase of four crores in the population of India 
between 1921 and 1931, as also a further anticipated increase during the cur­
rent decennium, has given rise to serious thought, whether the productive 
capacity of the country was capable of supporting it. There has not however 
occurred a increase in the cultivation of food crops ; the defi­
ciency has therefore to be made up by large imports. Extensive areas of land 
are lying fallow at present as owing to lower returns, through depression, it 
pays more to allow them to remain thus. The non food crops, mainly for 
exports, absorb the rest. The main question is whether the peak of produc­
tion has been readied and the soil has become so greatly deteriorated as to be 
incapable of producing more. A former Commission on Agriculture praised 
the industry of the Indian cultivator and his age-old method of ridge cultiva­
tion that ensures ade<{uate drainage of the field. But the difficulties of induc­
ing him to adopt newer methods have been almost insurmountable, and his 
apathy to avail himself of the same through demonstrations is not easy to 
overcome. On the other hand, he is too poor to profit by those. And here 
it is that the land mortgage banks, co operative credit societies, etc., may be 
asked to expand their activities and come to his help by hiring tractors, and 
providing him with better seeds, manure, implements and encouraging him to 
aclopt modem methods ; if, however, this is not feasible, every faluVa should 
have a demonstration farm to educate the cultivator. Rural uplift would thus 
follow. Then again the ravages made through catastrophes of nature have 
to be repaired and the ruthless methods of peasants of deforestation from 
indiscriminate felling of trees prevented. Though nature is often bountiful, it 
is man who is vile and destroys her handiwork. Lands have to be reclaimed 
from marshes, uncultivable and eroded land improved by scientific applica­
tion, conservation of the rainfall, dry farming, etc., have all to be brought 
into the^ervice of man. The Imperial Council of Agricultural I»esearch has 

^one and is doing much by its investigations, its practical results shouki be
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mfiwJe to parcolato to the msisses. If some such measures were adopted and 
if the results should incite his interest and even his cupidity, it is not unlikely 
that there will be considerable increase in the production of food cro{)s. And 
when that comes to pass, the dream of my Honourable friend Mr. Sapru of an 
economic Utopia will be realised, and this land will flow with milk and honey. 
I appeal therefore to the Honourable the Leader of the House to signalise his 
tenure of office by devising suitable measures to this end and earn thereby the 
gratitude of the people. The time has arrived for a new orientation of our 
land î  licy. It Ims been said. Sir, that Government ha\e taken no steps to 
increase the price of crops. 1 would have asked my Honourable friend, Mr. 
Shantidas, if he were present, whether it is not a fact that the agents of the 
expoiters leave a good margin for themselves when buying up crops for their 
masters ? When those are exported, they have to face world competition 
with other countries that produce the same articles ; then there are exchange 
difficulties : in addition to lower rates when the crops are ultimately sold 
and all these factors go to lower the prices. No amount of Covemment help- 
can increase price levels having regard to the al>ove circumstances.

Sir, there is however another school of thought that believes that the- 
aalvation of India lies in industrialisation, with protective tarifTs. There is 
however scant regard of the burden to be imposed uj)on the poor consumer 
who mu.st pay for this expensive ]uxur̂  ̂ It is not my purpose to digress inta 
the merits of this debatable financial question. Let us however look at the 
present condition .̂ The T')epartment of Commercial Intelligence and Statis­
tics has classified our industrial factories into 30 categories—that enjploy 
over 15 lakhs of workers. Of these, the operations for cotton, jute, railways 
and trams absorb nearly 10 lakhs. This labour is however mainly illiterate, 
unorganised and undisciplined, and is liable to break out into strikes. The 
so-called trade unions are not directed by methods that exist in other civilised' 
coimtries. Much has been done for labour and improvement of its prospects. 
Industrialisation has however been followed in its wake, by mechamsation, 
rationalisation, automatic appliances, etc.—as even a robot can now pilot an 
aeroplane—and consequent unemployment. Look at Great Britain, Germany, 
France and the United States of America whore the adoption of sui’h measures 
have led to unemplo^nnent of millions of workers. In the United States of 
America at present there are 10 millions unemployed. The two countries 
whei*e it does not exist are Japan and the Soviet T̂ epublic. The latter brooks 
no trade unions nor strikes, and every individual who refuses to work has to 
go to prison. Mills in Japan are worked by girl labour, who number from
2,000 to 3,000, in shifts of ten hours each. They operate 20 to 40 looms. They 
are housed, fed and educated on the premises and after three to four years* 
service they leave for their homes with their savings. There are no trade 
unions nor strikes. Japan proper has more than 60,000 factories, and two 
million workers in a population of crores, and the whole Empire 9 crores.

' Last year, Mr. Oliver Stanley placed before the House of Common̂  ̂certain 
data of unemployment in Great Britain. Of the 12f millions who were 
registered imder the T’̂ nemployment Insurance Scheme only about five mil­
lions claimed the benefit of the fund as they had been employcil for 32 weeks 
in the year. f>f the two millions described as unemployed 2r»0,000 were em­
ployed for a short time, 90,000 were casual and dock labourers and 90,000 were 
boys and girls under 16 years just out of school. The total was thus reduced 
to"l H millions, two-fifths of whom had been less than three months without 
work and 400,000 had been without work for over a year. Is it possible that 
in India with its population nine times an large to introduce this or any other -
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ncbenie like that of heaitlj infliiranoe, etc., for workers. WiU the employers  ̂
employees and Goyernxnent be able to contribute their respective shareA ? India 
^̂ annot enter ad h*jc into industriallAation with 8uch grave diflabilities ? Sir, 
I would aak the House to envisage tlie sad plight of the Bombay mill industry 
ihat has existed there for well nigh three-quarters of a century. The Presi­
dent of the Miilowners* Association said at its annual meeting on the 24th 
instant that most of the textile mills showed little or no profit last year and 
that competition internal and external had played an important part in making 
the marketting of goods unremunerative. And we are being directed to the 
panacea of industrialisation. 1 would inquire whether Honourable MemViers 
recolleitt the events of that great industrial strike that was intended to paralyse 
the British Government ? It was temporarily staved off for a year by timely 
concessions and when it did come oft as threatened, their organised measures 
were so complete that it failed. Even His Majesty King Edward VIII worked 
as an engine driver, and the best in the land—the educated classes, university 
students, boys and girls—all worked with a will to break it. That it was 
broken was due to the prescience of the Govomment and the indomitable 
spirit of aU classes. ^

Any further progress of industrialisatfon in India must be slow : it should 
be well planned having regard to the capacity, industry, goodwill of the workers 
and with the prospect of a good return.

Sir, I did not wish to say anything with regard to some expressions that 
fell from my Honourable friend RajaGhazanfar Ali Khan about communalism* 
But I should have liked to remind him as to how communalism came 
into existence after a deputation of Moslem leaders had waited upon 
Lord Minto in the year 1910. They represented that they were the only loyal 
subjects of the King and that their special interests should be protected b  ̂
Government. Lord Minto gave them an assurance that they were not likely 
to suffer and that he would see that their special interests were safeguarded. 
Sir, when Lord Morley heard of that, he did not appreciate what had been 
done, and I believe he remarked in his book that Lord Minto had put his foot 
into a thing, the consequences of which he did not and could not have foreseen. 
Well, Sir, those consequences we see now. It is to be regretted that he should 
have said that Government are honouring those who are for perpetuating 
communalism and not those whose object was to bring about peace. .

Ths Honourable Saiyed MOHAMED PADSHAH Sahib Bahdaub 
<Madras: Muhammadan): My esteemed friend Mr. Khaparde has very 
graphically described the process of tantalising to which the Members of this 
House are subjected by repeated presentation in this House of Bills in a certi­
fied form. He has very humourously but very rightly observed that it is like 
food being brought to you and placed on the table ; it is very good food, invit­
ing you by its appearance and tempting flavour to fall on it and eat it. But 
you dare not do t^ t. All that you are allowed to do is to cast wistful glances 
at it, to smell it, so that your appetite becomes more keen and it becomes all 
the more necessary to appease your appetite ; but that course is denied to you. 
Sir, the action of the Government in bringing this certified Bill to this House 
has deprived the discussion here of everything except an academic interest, 
I agree with my Honourable friends who have said that there were other and 
better courses open to the Government than to bring this Bill in a recommended 
form. I wish that those whose duty or privilege it was to advise His Excellency 
tjie Viceroy could have seen their way to meet the wishes of tiie other House 
■at least han-way and made some conceraon to populSfr dmiands as put forward
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in the other House. If, as has been stated by my Honourable friend Raja 
^hazanfar Ali Khan, the Government had only refrained from certifying 
the measure and on the rejection of the original measure in the other House 
had brought it to this House and got the salt duty restored and along with 
it had seen its way to accept the amendment in regard to the post card rate 
it is just possible that if this Bill had then been taken back to that House the 
Assembly would have accepted the Bill and passed it and this situation would 
not have arisen.

Thb H o n o u r a b l b  t h b  p r e s id e n t  : And suppose it had not accepted 
it, what would have happened ? Why do you say that that House would have 
accepted it ?

T h e  H o n o u b a b l b  Sa iy e d  MOHAMED PADBHAH Sa h ib  B a h a d u b  : 
If it had been reasonable it would have accepted it.

T h e  H o n o u b a b l b  t h e  PRESIDENT: Ultimately it would have been 
certified in any case and it would have been a waste of public time.

The Honoubablb Saiyed MOHAMED PADSHAH Sahib Bahadub: 
I do not hold that that House would have rejected the measure in all events.
I am sure those people are not so impervious and are amenable to reason and 
would have been persufided to accept the Bill if it had been brought back to 
them in a more acceptable form with the assurance that popular opinion is not 
altogether ignored.

Now, Sir, it is idle to contend that even in respect of post cards the popular 
demand could not be conceded. After all it cannot be said that the Budget 
proposals are so accurately framed and the revenue estimates so correctly 
made that even the slightest variation from them would upset the whole 
Finance Bill and dislocate the entire budgetary position. I do not think 
the finances of our country are in such an inelastic condition that even a slight 
variation is not possible. We see how year after year the surpluses estimated 
ultimately turn out to be very much in excess of the estimated figure. So it 
should have been possible to cover this cost by some means or the other. 
There was also this to be taken into consideration, that the reduction in postal 
rates would surely have resulted in increasing the volume of post cards used. 
In the first year the addition to revenue might not have been enough to cover 
the loss of that reduction, but in course of time, in two or three years the extra 
traffic would have more than covered the Joss accruing from the reduction. 
Sir, year after year we have pressed our views in this respect. We have pointed 
out how the post card is the only means by which the poor man carried on his 
correspondence. We have pointed out how the increase in the post card rate 
from one pice to three pice has practically deprived the poor man of the only 
postal facility that was available to him and deprived him of the opportunity 
of communicating with his relations and friends. As has been pointed out, 
the Postal Department is meant not only to work as a commercial depart­
ment but it has also got an educative object to achieve—communication with 
friends and relatives, communication with the world at large. Those are 
means of civilising people. This aspect of the department should have appealed 
to the postal authorities arid they shoiild have seen their way to effect the 
desired reduction in the postal rate. While on this subject I would like to 
offer my thanks to the Honourable Member in charge of this Department and 
to the Director General for having seen their way to resume the direct sea 
route mail servioe between Madras and Rangoon which had lately been given
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Now, Sir, as regards some observations that were made with reference to 

communalism, though I congratulate my Honourable friend Raja Qhazanfar 
Ali Khan on the able speech he made and the manner in which he has pressed 
his views as regards other matters, I difiFer from him in the views he expressed 
in regard to communalism. I wish my Honourable friend had steered clear 
of that, and of all people Raja Ghazanfar Ali Khan should have been the last to  
have stumbled over this hurdle because he is well known to be one of the most 
ardent followers of Mr. Jinnah. I wish he had taken his leader’s own advice 
which he gave as recently as last night in regard to communal questions. Mr. 
Jinnah than whom there is nobody in the country who is regarded as being moro 
patriotic or nationalistic, Mr. Jinnah in plain words deprecated all controversie® 
about it, and said that Indians would do better to forget this question alto­
gether, so that they might not fritter away their time and energy over this very 
insignificant question and direct their attention to things of greater importance 
requiring their immediate attention. Mr. Jinnah made it clear that even 
though he was dubbed a communalist, he was not ashamed of it. He was 
proud of being called a communalist; because he said that after all com* 
munalism in its right aspect was nothing of which one need be ashamed ; he 
made it clear how the interests and rights of minorities have got to be protected 
and anybody who champions those interests need not be ashamed of any 
taunts and jeers that might be directed to him by people who possibly do not 
wish those other communities to fare quite as well as themselves. I wonder  ̂
Sir, what our friends mean by communalism when they level their attack® 

 ̂  ̂ against it. Sir, communalism may not be an unmixed blessing*
' Nothing on this earth, nothing under the sun, is an unmix^

blessing ; so like every other thing in this world, communalism is not an un­
mixed blessing, but this very communalism would be an eflFective force, a very 
powerful factor, in the building up of the body politic, in the development of 
the country, if it only works on proper lines. Sir, if only the energies 
are directed on right lines, if improvement of a particular community or com* 
munities is sought for the purpose of equipping that community with the things 
requisite for discharging its duty in the body politic, if communalism is us^ 
for this purpose, I think communalism is not only tolerable but it is a thing 
which is highly desirable. Sir, India, as we know, is a vast continent with a 
heterogeneous population, with various classes and communities inhabiting it̂  
each one of these communities and classes has got its particular special interest 
which needs to be protected as much as the interests and rights of the biggest 
majority in the land. My submission is that if these special interests of any 
community or communities are such as tend to improve the condition of the 
community without militating against the oommoo cause, I feel, Sir, that 
this kind of communalism is a very wholesome, very healthy, institution and 
that it should be encouraged inst<^ of being deprecated l&e this in aeaaoa 
and out of season. Sir, is it wrong, is it unpatriotic, to espouse the cause of 
the weak, to assert the rights of minorities, is it wrong, Sir, for ft^body to 
maintain that the rights of a minority, however small, however insigniAoant 
it might be, that the rights and interests of this mmority wffi be treoted 
being quite as legitimate, as sacred, â  imviolable, as the rights and intopest® 
of the biggest majority ? Sir, I admit that in the awakening that ha® oome 
about—and I am glad it has oome and we are sorry that it has been vei^ long 
in coming—I admit that in this awakening and in the scramble that we now see 
everywhere for power, there is a certain amount of confused thinking, but I 
feel sure. Sir, and I have every hope and faith that the world has not altc^ether 
discarded its ideas of justice and fair play, that the people luKire’not becom e so> 
unreasonable as to assert their own right ̂ living wi^mit o^noeding the same
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right to their own fellowmen. I know, Sir, that in spite of all those recruai- 
nationS) all those anathemas that are directed against communab'sm, the heart 
•of the country is sound ; the bulk of the people are convinced that cornmunalism 
practised on proper lines is ju«t the thing that would go to contribute to the 
common weal, because they Imow that the improvement and amelioration of any 
of the communities that compose the body politic would ultimately result in 
bringing added strength to the whole body politic. I know that the bulk of 
the community do not disapprove of communalism, do not disapprove of any 
steps that are being taken to improve the condition of any commimity, but 
on the other hand they do approve and subscribe to and wish to practise the 
mott̂ ) of live and let live. »

Now, Sir, as much has been said about the financial aspects of the Bill 
I do not want to take much time over it. I would simply refer to one or two 
points which I would like to bring to the notice of the Government. 
First and foremost, as has been observed by my Honourable friend the Deputy 
Ijeader of the Progressive Paxty, whenever there is a surplus and relief is sought 
to be given to people who have been taxed, the relief should first go to those as 
have the least capacity to bear the burden of taxation which was imposed upon 
them. So, Sir, I feel, judging by this rulê  the Government have made a great 
blimder in giving relief to the richer classes, to the people who are in receipt of 
large incomes, by removing the surcharge, even though partially, on income- 
tax and super-tax. It does not matter whether the very person who gives 
this relief is aifected adversely, but you have to administer a whole country ; 
when you have to look after the welfare and well-being of milUona of people 
in the kmd, it does not matter if youjiave to suffer a loss to some small extent. 
Unless there is this kind of sacrifice, ther« cannot be any improvement in this 
land. Therefore, I feel that the Government would have been well advised 
if they had only refrained from or delayed gî adng relief in respect of income-tax 
and super-tax and on the other hand h ^  come to the rescue of the poor man by 
reducing the postal rate, by reducing taxation which was recently imposed on 
some of the necessaries of life as kerosene and matches. Just a word. Sir, 
about the industrial activity in the country. I feel in this matter exactly 
like my friend the Honourable Mr. Sapru. I feel that the economic condition 
of the country could not be improved except by industrialising Ijhe country, 
but I feel—I admit that there has been some eflFort at encouraging and fostering 
industries in the land, protection has been given to some industries—T feel, 
however, that we must redouble our efforts and see that the coimtry is indus­
trialised a.5 quickly as possible, because not only Â ill it help to vindicate tiie 
honour of this country which is perfectly in a position to take its proper -place 
among the industrial countries of the world, not only will it go to add to Uie 
wealth of the country, but it would also go a long way in provi^ng employinent 
to most of the people who are now out .of employment. Again, Sir, we know 
that our country is full of natural resources ; most of the natural min^al and 
other wealth lies untapped and if only industrial activity is enlarged, tliere is 
every possibility that .most of the resources which have not b^n explored 
could be turned to good account. But while I am on this subject. Sir, I should 
like to emphasis  ̂the necessity of keeping the interests of the smaller industries 
at heart. What I wish to make clear is this, Sir, that while we are endeavour­
ing to encourage and promote these large scale and factory industries, we 
should not lose sight of the cottage industries. Because, aftenr all, what will 
really go to help the poor cultivator, the poor man in the village, will be these 
cottage industries. We know that more than three-fourths of the Indian 
l>opulation is agricultural, and however much they may i\mi to industry, 
not all of them will take to it and it is not in the interests of the country, Sir,
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that everybody should turn to industry ; there must be some people in agri­
culture also. So when we are going to improve t̂he industry of this country 
we should also have the interests of these villagers in view. We know, Sir, 
how conservative the people of this country are. The conditions here are 
such that most of the cultivation depends on the monsoons which are not very 
regular, and even when the rainy season is a satisfactory one there are certain 
months in the year when the agriculturist is without work, when there is no 
necessity for him to attend to his field operations. It is on such occasions 
that these ooitage industries would come to his assistance. He is unwilling 
to migrate to any town, he wants to stay at home, near his field but he would 
like to be shô n̂ a way by which he could be enabled to eke out his livelihood. 
The encouragement of cottage industries would go a long way to fill his leisure 
hours with subsidiary work.

Sir, just one word about the economic condition of the country. It has 
been said that the country is on the road to recovery. I doubt very much, 
Sir, whether we would be justified in taking this view of the situation  ̂however, 
much we might like to see that this view is justified. Sir, there are no doubt 
indications that foreign trade has improved but it has not improved to the 
extent that it might be made possible for the country to stop drawing upon its 
reserve. We know. Sir, that even though we have been paying for our imports, 
even though in these days of depression, the credit of India has been main­
tained high, it was posnble only because there was some reserve in the country 
and people drew upon it. For a long time past, Sir, India had enjoyed a very 
favourable balance of trade and she was consequently in a position to ston5 up 
a stock of gold and in this time of stringency that reserve has come to the 
rescue of the country. But this stock of gold is not inexhaustible. Most of 
it has already been spent and it is high time that we saw that this drain was 
discontinued. Therefore, I feel that so long as we still have necessity to draw 
upon this reserve, to fritter away all the reserve that was accumulated during 
all these past years, so long as there is this necessity, and so long as th(̂  favour­
able balance of trade is not restored, we cannot feel that the countrĵ  has turned 
the comer and we are on the road to recovery.

Just before I sit down, Sir, I should like to draw the attention of the 
Government to the necessity of trying to improve the condition of the agricul* 
turists in my own provinoe of Madras. The necessity has been emphasised by 
most Honourable Members that something should be done to put up the pricse 
of agricultural produce*. There is a general demand, Sir, in this connection, 
but I should like to draw the attention of the Government to the pitiable plight 
of the rice-growers in Madras. I knqyr. Sir, and am grateful to the Oovem- 
ment for it, that some relief was given Jo the rice-growers last year, but it was 
very meagre and has not cured the evil, and after all what relief was given was 
in respect only of broken rice. Belief is also wanted in respect of whole rice. 
In addition to this, Sir, I would request the Government to give some sort of 
protection to the cocoanut industry. In the west coast of Madras this 
industry is very largely practised and a large number of people depend entii'ely 
on this industry. I hope, Sir, the Government will be persuaded to see their 
way to impose a sort of duty upon Ceylon cocoanuts and give some relief to the 
cocoanuts growers in the west coast of Madras.

The HoNOTiRAHLE Mu. JAOADISH CHANBBA BANEB»JEE (East 
Bengal: Xon-Muhammaclan) : Sir, the recommended Bill presented by the 
Executive does not deserve any consideration from the representatives of the
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people in this House, as the Executive have not shown anj consideration
towards the feelings and the sentiments of the people of this country as and
when placed J>efore them. The present administration, Sir, is run with only
one consideration and that is the exploitation of this country. Every action
of the Executive is guided by the sole motive of sidetrax̂ king the real objectiYes
by mere false promises and pledges never to be redeemed. The whole adminis­
tration is based on mistrust and hypocrisy in the name of diplomacy. Sir,
the distrust of Indians by the BritiBher is only natural. After all, they know
that exploitation can only be continued so long as the exploited nation do not
realise that they are being exploited. History proves that once the exploited
nation realise the game of their being exploited, there are always mass up­
heavals culminating in revolution. In order to guard against such contin­
gencies the exploiters require a huge army of occupation. In India also in the
name of Indian defence a huge standing army is being maintained. As a
result of that distrust a stro^ contingent of British troops are being main­
tained in India to help the British people in exploiting the country on the point
of bayonets. The hypocrisy comes in when the Executive tries to force us to
believe that this huge military expenditure is required for the benefit of our
country and for the maintenance of the internal peace of this country. Un­
fortunately, Sir, the people of India have by now realised about their exploita­
tion that is being carried on in every field of administration for the benefit of
only the United Kingdom and her sons. The huge expenditure of India for
military occupation is costing her to the tune of about 40 per cent, of her total
revenues. Out of this huge expenditure the major portion goes to England
by way of pay and allowances of British troops and officers and their pensions.
A huge sum also goes to England by way of purchase of army stores and in­
creases the resources of England. Our masters are not satisfied with only
exploiting us. But they want us to keep mum about this exploitation. If
anybody ventures to st^nd up against this exploitation of my country he is
dubbed as a rebel and is lodged immediately in one of the jails as one of the
guests of His Majesty’s Government. Sir, this is the reason why we find men
like Mr. Subash Chandra Bose, Mr. Sarat Clhandra Bose, Mr. Jawaharlal
Nehru, Mahatma Gandhi, Dr. Ansari and Maulana Shaukat AH and
a host of others being imprisoned, interned or extemed from time to time.
The only fault of these brilliant jewels of India was that they succeeded
partially to show to the people of this country as t>o how they are being exploit­
ed. The flower of youth ot‘ this country who are bold enough to stand against
this British exploitation are dubbed also as rebels and revolutionaries and are
interned without any trial. Sir, if these good services of the Executive to our
leaders and the youths of the country by way of imprisonments, internments
and extemments are to be paid for, then of course we must sanction the
finances required for the present form of administration. Let us now see the
fate of those of my countrymen who wanted to create a favourable atmosphere
in the international world outside India, Such of our iMn who want^ to
go out of India, met with the barricade of the Govemmerft of India’s Passport
Rules. These Rules are more rigorous than the rules governing the entry and
exit of convicts into and from the jails. Sir, men whom Government think
have got power to wield their pen in foreign lands in creatii^ an atmosphere in 
the international world which would be unfavourable to British exploitation of
India, are refused permission to leave India or visit other countries. So far as
India is concerned the whole country is nothing but a heritable big jail for the
nationals of this country. This is not all. Thu irony of fate is that we are
asked to pay for the services of those men who have framed these rules for
transforming India into a jail and are yarding us as our jailors. We are
asked to pay for the Departments of Radio and Telegraph which are not our
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properties and which the nationals of the country can not utilise for the ad* 
raneement of the cause of our country. In all countries th^ speeches of the 
Ministers and the Leaders of the Opposition are allowed to be broadcasted for 
the purposes of information of the public at large, whereas here if the speeches 
of the Members delivered in the Legislature are published by newspapers, the 
presses of such newspapers are forfeited and the* editors and managers 
penalised.

Sir, 1 ask whether any Covernment would have dared to restore a tax 
which has been refitsed by the elected representatives of the people in the name 
of governing a country. The salt tax is a tax which is obnoxious in principle 
and iniquitous in its incidence. This tax is paid equally by the richest and the 
poorest alike. Nay the poorer man pays more of this tas than the richer 
people. A poor man’s food consists of a frugal meal consisting of a pinch of 
salt and a few pieces of phidhhas or a quantity of boiled rice. As he has got 
nothing else besides salt to eat his food, he naturally takes more of the salt 
than a rich man who takes various dishes prepared of sugar as well. Therefore 
the poor man pays more of the salt tax than the rich man. It is the most 
natural sequel that in obedience to the dictates of the masses their representa­
tives rejected the tax, but our benign Government consisting both of white 
and brown bureaucrats, restored the tax in the Finance Bill, for protecting 
their own pay and the pensions of their predecessors.

Sir, now I come to the question of the income-tax. The very name of the 
tax shows that a man who has an income is asked to contribute to the cost of 
the adminbtration. The richer men require the services of Imperial Police 
Service oflSoers for the protection of their lives and properties. It is they who 
require the help and treatment from the Indian Medical Service officers in 
times of their sickness. It is the rich who re(|uire the services of the costly 
Indian Civil Service officers to administer justicc in law courts for the protection 
of his rights of succession and rights of recovery of dues. It is therefore most 
natural that the richer business men must be made to pay more by way of 
taxes than the poorer men. But this benign British Indian Government is 
based on such a solid foundation of justice that they feel that the richer must 
pay less than tlie poorer men, as the former gets more services from the Gov­
ernment than the latter. Here a <|uestion may be asked, as to why should a 
Government deliberately levy less tax on the richer people than on the poorer 
men. Sir, the reasons are very plain. First of all the income-tax assessees 
and the super tax assessees are mostly the Euroi)ean officials and the European 
business men and, secondly, the [>oorer masses are less vocal. '

The HoNorBABLK Mb. A. J. RAISMAN : Will the Honourable Member 
please mention in what cases Government levies less income-tax from the 
richer men than from the poorer men?

%
T h e  HoNOtrBABLE M b . JAGADISH CHANDFA BANERJEE: I 

am coming to that very shortly. They live in starvation and consequently 
have got no voice to make it heard to the administrators living in comforts 
and luxuries in Olympian heights and in palaces situated far away from the 
villages.

Then, Sir, I come to the question of the postal rates. Here also the same 
old tale repeats itself------

Thb Ho» o0Bable Mb. A. J. RAISMAN : Will the Honourable Member 
answer my question, please ?
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T h e  H o n o u e a b lk  M b. J A G A D I S H  C H A N D R A  B A N E B J E E : I 
have not sufficient time at ray disposal. I shall go on with my speech.

T h e  HoNouBABLfc the  PRESIDENT : Order, order. You have made 
a very impoi t̂ant statement and the Government Member wishes to know on 
what basis you have made that statement. You certainly ought to reply to it.

T he  H onou rable  Me . JAGADISH CHANDRA BANERJEE: I 
cannot say off-hand.

The post card is used by the village masses for communicating amongst 
their near and dear relations. The masses very seldom use an envelope. If 
statistics are taken I am positive it will be found that not more than 5 per cent, 
of the communications handled in village post offices are envelopes. There­
fore, the poorer folks are not at all affect^ whether envelope rat̂ .s are increased 
or decreased.

T he  H onou rable  Me. G. V. BEWOOR (Government of India Nomi­
nated Official): Sir, that figure of 5 per cent, is entirely wrong.

The Honourable Mr. JAGADISH CHANDRA BANERJEE : That 
is my information. I am subject to correction, of course. {An Honourable 
Member : ‘ 'I t  is being corrected ” .) They care more whether the price of 
the post card is reduced or increased. Sir, when during the war the Govern­
ment of India wanted to balance their budgets in the name of keeping Indian 
credit in the international money markets the price of the post card was raised 
with the distinct understanding that this increase in the rates of post cards 
is an emergency measure. If that is so, what justification has the Govern­
ment to keep the post card rate to 9 pies when the emergencies of balancing 
the budget are over ? The reason for this differential treatment is not far to 
seek. The first and foremost reason is that the richer people and the business 
men, both Europeans and Indians, are more vocal and are more powerful. 
Therefore the present Government in order to keep them satisfied reduced the 
price of envelopes first with a vain promise to reduce the price of post cards 
if and when the condition of the finances permit. As I said, Sir, the whole 
bureaucratic administration is based on the principle of taxing the masses for 
the benefit of the British officials and British capitalists. The Tariff duties 
levied under the Finance Bill has been so arranged that British manufactures 
may have an unrestricted entry into India at the expense of the Indian con­
sumers. If I am to give a categorical list as to how a poor man is paying more 
taxes in comparison with the services he received from the Government then, 
Sir, it will be a volume by itself. By way of a passing remark I may say that 
the poor man’s kerosene and the matches have also been taxed in the past in 
the name of giving them better administration in this country. Had India 
been independent or had she had a national Government then the Executive 
responsible for all these atrocious and iniquitous acts would have been lodged 
in places as the guests of His Majesty's Government. Sir, the present Execu­
tive have failed in their duties miserably in every field of administration. 
In the matter of rural development they have neither helped the landlords to 
improve their position nor helped their ryots in improving their position either. 
Landlords as a class have been ruined owing to want of facilities of credit in 
times of depression. It is the landlords who saved the British administration 
so many times in the past frcm their troubles but the reward they received 
from the Government was the callous neglect towards their present-day 
miseries. The collections from their estates have dwindled down to 30 to
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40 per cent, whereas they are to meet land revenues by borrowing at heavy 
rates of interest. The Government now-a-days oriy care to placate the 
business magnates and the iudustrialists. 1 will not be far from the truth if 
I say that the Executive are hand in glove with the Associated Chambers 
of Commerce and it is the latter who is running the administration from behind 
the scenes. It is a mutual help association between the British Executives 
and the British business ma^ates. At times when the increase in pay and 
allowances of Imperial Service oflScers are required the European business 
men will trumpet the cause of the Executive and in return the British Executive 
will go out of their way to arrange tariffs and trade agreements in such a way 
as to help the British capitalists to drain out India’s resources. Even in the 
name of the protective tariflFs the Executives would invite the British capitalists 
to start firms in India for ruining Indian industries. In the name of the 
purchase of stores of Indian manufacture they would always place orders with 
such firms as are run with British capital and British management. Sir, 
the wjiole British administration in India is a catalogue of broken pledges 
and false promises. The British Indian Empire was established with the 
help of Mir Zaffar by a false promise to him of making him and his heirs the 
Nawab of Bengal but Nawab Mir Zafifar was shunted out to make room for 
Mir Kasim as soon as the Britishers found that the latter will be more heljful 
in their exploitation. If history is to be traood the British Indian adminis­
tration began with such false promises and this sort of diplomacy culminated 
during the war when India was promised Dominion Statue and self-govern­
ment. Those promises were made to get India's money and India’s men to 
win the last Great War. Those promises of allowing nations the power of 
aelf-determination was the greatest hoax given by British statesmen to bring 
the war to a successful close in their favour. But those pledges and promises 
were never made for being redeemed. The result is that India today is poorer 
by so many lakhs of men and many crores of her resoupces. Even now the 
open door policy of the Executive in the matter of free export of gold from 
India is a proof positive that the British Executive here is to help the British 
business men to exploit to the best of their advantage. Sir, the Finance 
Member compared gold with any other commodity like coal or iron. I do 
not know how he compared this metal with other minerals, with which India 
is full. If coal or iron is exported India’s resources of iron and coal are not 
depleted as she has vast coal and iron mines which may be said to be inex­
haustible. But gold does not stand on the same footing. The quantity 
of gold which has once gone out of India is not to be replenished, as India is 
not the possessor of innumerable mines of this valuable metal.

Sir, in the face of all these things it is not possible for any Irdian worth 
his salt to support the motion.

T h e  H o nou rable  th e  PRESIDENT: I will now adjourn the Council 
till 5 P.M. for tea, when we shall sit again till 6-30 P.M. 1 shall call on Members 
on this side of the House (the Opposition Bendies) to speak this evening, and 
I shall call on Mr. Baisman and Mr. Bewoor tomorrow at half-past ^ o  to 
address the House.

The Council then adjourned for Tea till Five of the Clock.
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The Council re-assembled after Tea at Five of the Clock, the Honourable 
the IVesident in the Chair.

The H onoubablb  th e  PRESIDENT (to the Progressive Party): Before 
we proceed, I would like to know how many Members propose to speak from 
your side.

T he  H onoubablb  R a i B ah a d u b  L ala  JAGDISH PRASAD (United 
Provinces Northern : Non-Muhammadan): Three.

(Three Honourable Members stood in their places.)

T h e  H o noubablb  the PRESIDENT : Nobody else ?
The Honoubable Rai Bahadub Lala MATHURA PRASAD 

M E H R O T R A :  N o ,  Sir.
T he H onoubable  R a i B a h a d u r  L ala  JAGDISH PRASAD: Sir 

the constitutional aspect of this certified and recommended Bill has already 
been so ably commented upon by my Honourable friends Mr. Sapru and Raja 
Ghazanfar Ali Khan that I do not think it necessary to dilate on this point 
any further.

So far as the merits of the BiH are concerned the Bill, being, on account of 
surplus ill the Budget, devoid this year of some features which gave cause for 
non-official criticism in past years, is more acceptable to Indian public opinion 
than its predecessors in the past; but it is a pity that the Government did not 
see its way to accept the verdict of the lower House even so far as the reduction 
of the price of the post card was concerned and got the major votes of that 
House reversed by the Governor General by the process of certification. True 
the Assembly’s vote relating to registered newspapers for being carried on the 
present rate up to 10 tolas has been accepted and for this concession news­
paper men will be thankful. But this is only a minor thing and is therefore 
negligible. In view of this unsatisfactory attitude of the Government, Sir. 
the Assembly was perjfectly justified in rejecting the recommended Finance 
Bill.

Sir, so far as the abolition of the salt duty goes, it could be conceded that 
the Government might have found it difficult to adjust the Budget without 
the provision of the salt duty as its abolition would cost the Government about 
Rs, 8 crores. But the Government cannot reasonably plead any such justi­
fication in the case of reduction in the price of the post card. After all, the 
Assembly had voted for the reduction of the prices of single and reply post 
cards not to three and six pies as they used to be years ago, but to six pies and 
one anna, respectively. One pice off the price of post cards would have oeen 
greatly appreciated by the poor to whom every pie is precious. And the 
loss was only estimated at Rs. 50 lakhs. This was not such a high sum as the 
Government could not manage if they only had the will to manage. But 
they would not agree to it on the plea that post offices should pay their way and 
not be a burden on the general taxpayer. In advancing this argument in the 
lower House, Sir, the Government conveniently forgot that the postal depart­
ment should not be considered merely a commercial department, with due 
deference to the Honourable Mr. Parker, but also a public utility departmeiU, 
because it is a department which is essentially doing good to the country. The 
argument of a certain thing being a burden on the taxpayer is trotted out by 
Government only when it suils their purpose to do so, but is conveniently 
forgotten by them when such matters as the top-heavy cost of the adminis­
tration, the huge military expenditure and the like are placed before them by
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non-official opinion as being a burden on the taxpayer. Moreover, Sir, if 
the Government can vote away lakhs of rupees in mibventions to broadcasting 
and air mails, why can they not do the same in the case of po t̂ offices to enable 
them to render service to the masses ? A number of ways were suggested 
to the Government in the other place to make good the loss involved, such as 
by charging the Quetta expenditure to Capital, by the increased income that 
would accrue to the Department by reason of thousands of candidates in the 
next electi(ms which are going to be held during the budget year spending such 
a good deal on postage, and several other methods But the Government 
remained unmoved as ever.

And yet the Honourable the Finance Member talked of “ responsiveness ** 
in the course of his speech in the Assembly in moving the amendment restor­
ing the salt duty in the Finance Bill. One wonders whether Sir James Grigg 
really thought that his recital of Government’s acts of “ responsiveness’ * 
would impress any student of Indian politics. The Finance Member cited 
among other things the withdrawal of the cotton excise duty as evidence of 
Government’s responsiveness. But, Sir, this iniquitous impost, which was 
in force for 30 years, was only withdrawn when the Indian cotton mill industry 
was tlireatened with a collapse and when it was felt that such a disaster 
would create an unprecedented economic crisis. The policy of discriminating 
protection has been considerably modified by the introduction of the policy 
of Imperial preference. Even so, Sir James Grigg has made no secret of the 
fact that he is not in favour of even this very cautious and diluted policy of 
protection. On the major questions, such as the Indianisation of the army, 
a revision of the exchange and currency policy demanded by public opinion 
and Indian commercial interests, development of the Indian mercantile marine, 
stoppage of the export of gold, etc., the Government has adopted an uncom­
promising attitude. These and other instances amply show how hollow is 
the claim of the Finance Member regarding the responsiveness of the Govern­
ment. If the Government was really anxious to make a gesture of responsive­
ness they should have accepted the vote of the lower House at least in the 
matter of the price of post cards which would have cost only Rs. 50 lakhs. 
That they did not choose to accommodate non-official opinion even in this 
small matter shows which way the wind blows.

In the Demands for Grants we find on page 418 that the grant-in-aid to 
Indian Trans-Continental Airways has been increased by Rs. 61,000, i.e., from 
Rs. 1,60,000 to Rs. 2,11,000, and a new item of expenditure refused by the 
Standing Finance Committee has been incorporated as financial aid to National 
Airways of Rs. I lakh. Will the Government please enlighten the House on 
what grounds these expenditures are pro]x>sed to be made ? Is it the policy 
of Government to help all Airways Ĉ ompanies and, if so, at what rates ? Or is 
it to be given only to the favoured few ? Is it a fact that a favoured firm is 
getting Rs. 76,000 for the upkeep of the Viceroy’s aeroplane ? Could not the 
Army Department look after it and thus permit of this much money beinjr 
saved I

Sir, the only relieving features of the Finance Bill are the abolition of 
income-tax on incomes below Rs. 2,000, the reduction of surcharge on income- 
tax and super-tax from one-sixth to one-twelfth and the small concession 
granted in the weight of letters and registered newspapers. This relief which 
the Government have given is of course being looked upon with appreciation. 
But there are still provisions in the Bill in regard to which the Government 
should have been more amenable to non-official opinion. But there is 
absolutely no hope of the Government being accommodating to the views
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of the non-official Members in this House as it is a oertified and recommended 
Bill and hence there is little prospect of the vote of this side of the House 
going in favour of the measure.

The Honourable Rat Bahadub Lala MATHURA PRASAD 
MEHROTRA (United Provinces Central: non-Muhammadan): Sir, the 
Bill has again come to us in a oertified form as last year, and I am afraid if 
the attitude of the Government remains adamant as it ia, it may become an 
annual feature for years to come. The question is, what does it show ? The 
lower House want^ two amendments and the Members moved them accord­
ing to the wishes of the people. I do not agree at all with the abolition of 
the salt tax at one stroke because it would definitely tell upon the revenues of 
the Government. But, Sir, the time has come for the (Jovemment to show 
some consideration for this demand which is being made for the last 30 or 40 
years. They could very easily have accepted another amendment for reducing 
the salt tax by four annas and bringing it to one rupee. If that gesture had 
been shown by the Government, I am sure the Members would have appreciated 
the attitude and the Finance Bill may have been passed in the other House 
and no certification would have been required.

Another amendment that was pressed in the other House and passed by 
an overwhelming majority was for the reduction of post cards from 9 pies to 
6 pies. I think, Sir, thac every Member of this House has expressed the 
desire that the post card rate should be reduced. I am aware. Sir, that if 
the rate for post cards had been reduced from 9 pies to 6 pies. Government 
would have lost Rs. 50 lakhs and if they could have accepted the r^uction of the 
salt tax from Rs. 1-4-0 to Re. 1 they would have lost another crore and a half. 
These two amendments in total would have upset the Budget to the extent 
of about Rs. 2 crores. Now, Sir, let us examine and see if this amount was 
easily available in the Budget or not. The Honourable Members of this 
House are aware that Government is going to keep Rs. 1 crore and 97 Jakhs 
in the Reserve Fund for giving a subvention to the provinces when provincial 
autonomy is inaugurated. We have seen. Sir, how the estimates of the 
Government for 19W-35 as well as for 1935-36 were not quite correct and there 
was a surplus of about Rs. 4 crores. Now, Sir, if out of this Rs. 1 crore and 
97 lakhs they had met the wishes of the people and accepted these two 
amendments, there would have been no serious upsetting of the budget and 
all along satisfaction. And this stigma of bringing a certified Bill again this 
year would not have been required. As for the subvention to the provinces 
at the time of the inauguration of provincial autonomy, we are confident 
that when we have the actuals for 1935-36 we will have another surplus of 
about Rs. 2 crores or a Uttle less. Then when we have a revised budget for
1936-37 there might be another surplus. And these amounts would have 
met the desire of the Government to giv# a subvention to the provinces. Sir 
all this has not been done and a certified Bill has been again sent to this House! 
The position of a certified Bill has been thoroughly discussed by Mr. Sapru, 
Raja Ghazanfar Ali Khan and others, and I do not want to repeat these argu­
ments and waste the time of this House. But, Sir, this sort of attitude of the 
Government to this House is most unfair. What is the situation ? The 
situation is that we cannot have any amendments in this House. The moving 
of amendments becomes practically useless, because there is absolutely no 
hoi^ of the Government accepting any amendments whatsoever, even if 
their effect is only very small, and if any amendment is carried, which is 
impossible in this House, the result will be that Government will have to with­
draw the Bill. So, even if we move an amendment of one rupee, Govern­
ment will fight it and let the amendment fail. The net result is that, as my
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Honourable friend said, this House has practically become a debating society
so far as the Finance Bill is concerned. It would have been better if only one
motion had been made in this House that the Bill be passed. That would
have saved much of the time of the Treasury Benches as well as to the non­
official Members of the House. Sir, there are many reasons why we cannot
join the Government in voting for the passing of this Finance Bill and 1 do
not want to dwell upon them at this late hour. I would like to postpone
dealing with them for the third reading when amendments, as we expect, are
defeat^ in the House. We will then consider what our attitude should be.
But, so far as this certified Bill is concerned, we are defini.«ly against the
principle and we are opposed to the passage of the Bill unless some better
ooniiideration is shown to our amendments.
(The Honourable the President then called on the Honourable Mr. V. V. Kalikar

to speak, but the latter was not in his place.)

Tam H onoubablb  thb  PRESIDENT : I think it would not be fair for
me to ask the Government Member to speak at this stage after the announce­
ment that I made befcĤ  tea, because some of the Honourable Members on
both sides, thinking that the motion would not be put to the vote today,
might have left the House. As the monourable Mr. Kalikar is not present,
1 l^ve no other alt^native now but to adjourn the Council.
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The Council then adjourned till Half Past Two of the Clock on Tuesday,
the 3Ist Maroh. 1936.




